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CHAPTER- I 
Overview 

Inte llectual Property Rights (IPRs) are considered to be· the backbone of any economy 
and their creation and protection is essential for the sustained growth of a nation. Intel lectual 
Property Rights are now not only being used as a tool to protect creativity and to generate 
revenue but also to build strategic all iances for socio-economic and technological growth. 
The Intellectual Property Office is dedicated to mobi lize the use of such technological 
advancement for socio-economic development, which is a constitutional mandate, by 
creating the requisite IP cu lture. 

India is now recognized as a hub for research and development (R&D) activities for 
many industrial sectors particu larl y Information Technology, Drugs and Pharmaceutical, 
Space Research, Biotechnology, Enterta inment and several other emerging fields. 

The year 2011-12 has witnessed a remarkable increase in the fil ingt of IPR applications 
in India. For patents, it is observed that not only is there an increase in the overall filing but 
also in the number of domestic applications. 

India is a one of the founder members in the establishment of the World Trade 
Organization (WTO) and a signatory to the TRI PS (Trade Related Aspects of Intel lectual 
Property Rights) agreement on 15th April 1994. India's domestic laws have undergone 
many amendments in order to expedite the process of industrial growth ofthe country. 

TRIPS compliant. Inte llectual Property laws coupled with a strong enfo rcement 
mechanism and a vibrant judicial system provide a conducive environment for protecting 
the IP Rights in India thereby creating excellent investment opportunities and an opportunity 
for the industria l community to diversify its commercial activities, 

The Office of the· Controller General of Patents, Designs & Trade Marks (CGPDTM) is a 
subordinate offi ce to the Department of Industrial Policy and Promotion, Ministry of 
Commerce and Industry, Government of India. Of late, the Office of the Controller General 
has also been known as Intellectual Property Office (IPO). The Office is responsible for the 
administration of the Patents Act , 1970, the· Designs Act, 2000, the Trade Marks Act 1999 
and the Geographical Indications of Goods (Registration and Protection) Act, 1999 through 
its Intellectual Property Offices loca.ted at Mumbai, Delhi, Kolkata, Chennai and 
Ahmedabad. 

The Patent information System (PIS) and the Rajiv Gandhi National Institute of 
Intel lectual Property Management (RGNIIPM) located at Nagpur also function under the 
superintendence· of CGPDTM .. PIS maintains a comprehensive co llection of patent 
specifications and patent related literature on a worl dwide basis to meet the need for 
technologica l fnformation of various users in R&D estabHshments, Government 
Organizations, Industri es, Business, Inventors and other users. 

The Rajiv Gandhi National Institute fo r Intellectual Property Management (RGNIIPM) 



functions as a national centre of excellence for training, management, research and 
education in the field of Intellectual Property Rights related issues. It caters to the needs of 
training of Examiners of Patents and Designs, !Examiners of Trademarks & Geographical 
I nd icatio ns, IP Professionals, I P Managers in the country, imparting basic education to user 
community, government functionaries and stakeholders involved in the creation 

' 
commercialization and management of intellectual property rights. The institute is also 
being developed to facilitate research on IP related issues including the preparation of study 
reports and policy analysis of relevance to Government. 

The organizational details of the Intellectual Property Office are given below: 

inistry of Commerce & Industry 
ment of Industrial Policy & Promotion 

Office of the Controller General of Patents 
Designs and Trademarks 

The Patent Office 
!including Design) 
At Kolkata, Delhi; 
Mumbai & Chennai 

The Trademark Registry 
At Kolkata,. Delhi, 

Mumbai; Chennai & 
Ahmadabad 

The Geographical 
Indication Registry 

At Chenna.i 

M 

ationallnstitute of 
ntellectual Property 
anagement at Nagpur 

Patent Information 
System at Nagpur 

Patent Information 
System at Nagpur 

The details of activities performed by the various offices under the Office of the Controller 
General of Patents Designs & Trademarks (CGPDTM) during this year are provided in the 
subsequent chapters of this report. The revenue and expenditure details of all the Offices 
under the 0/o CGPDTM and other relevant statistics are also included. The updated laws, 
highlights of various functions and other useful information are available on the official web 
site (http://www.ipindia.nic.in). 
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(Chaitanya Prasad, lAS) 
CONTROLLER GENERAL OF PATENTSj 

DESIGNS ANC TRADEMARKS 

CHAPTER· H 
Trends in IP'R -At a Glance 

This chapter outlines the over all trend in the applications for Intellectual Property Rights 
in India. There has been an upwar(J trend in the filing of applications for intellectual property 
rights in the country. Consequently, the Office of the Contro ller General of Patents, Designs 
and Trademarks (CGPDTM) has witnessed an increase in all iP-related activities and in the 
generation ofrevenue. The details ofthese activities are illustrated below. 

A. Patents & Designs: During 2011 -1 2, 43,197 patent applications were fi led, an increase 
of 9.67% over the previous year. The trend of the last five years in respect of Patent 
Applications fi led and granted is given below. 

Trend in PatentApplications 

Year 2007-08 2008-09 2009-10 2010-11 2011-12 
Filed 35218 36812 34287 39400 43197 
Examined 11751 10296 6069 11 208 11031 
Granted 15316 16061 6168 7509 4381 
Disposal of NA NA NA 12851 8488 
request for 
examination 

The number of applications disposed of during this year decreased to 8488 from 12851 
in 2010-1 1. Similarly, the number of patents granted in 201 1-12 decreased to 4381 as 
against 7509 in 2010-1 1 This was mainly due to the reduction in the strength of patent 
examiners available, for examination work to 80 as compared to 126 during .2009-10 
beca.use of the promotion of 47 examiners to the post of Ass istant Controller in January 
2009'. The examinations carried out in 2008-09 became mature for grant in 2010-1 1 and 
hence the number of patents granted were more in 2010-1 1 as compared to 201 1-12 for 
which the examinations carried out in 2009-10 and 2010-11 were available for grant. 
However, it is expected that the disposal of patent appl ications wi ll increase in 2012-1 3. 
During 2011-1 2, the Patent Offi ce's functioning was further streamlined by improving the 
electronic processing of patent applications. 

B. Designs: In the year 201 1-12, 8373 design applications were fi led, which shows an 
increase of about 10.33% as compared to last year. The trend of the last five years is given 
be, low. 

T.rend in Design Application 

Year 2007-08 2008-09 2009-10 2010-11 2011-12 
Filed 6402 6557 6092 7589 8373 
Examined 6183 6446 6266 6277 6511 
Registered 4928 4772 6025 9206 6590 



C. Trademarks: In the year 2011-12,183588 trademan'k applications were fi led, showing 
an increase of about 2.38% over the previous year. However, ther·e was a decrease in the 
number of applications examined and registered as compared to the previous year. This 
was mainly due to the commencement. of the new system of centralised examination of 
applications at tf1e Mumbai Trademark office. The trend ofthe last five years is given below. 

Trend in Trademarks Applications 

Year 2007-08 2008-09 2009-10 2010-11 2011-12 
Filed 123514 130172 141943 179317 183588 
Examined 63605 105219 25875 205065 116263 
Registered 100857 102257 67490 115472 51735 

D. Geographical Indications: A total number of380 applications have been received from 
15th September 2003 to 31st March 201 2. Out of this, 148 applications were received in 
2011-12. 23 Geog raphica I I ndications were registered during the year 2011-12. The trend in 
Gl applications filed and registered over the last five years is provided below. 

Year 2007-08 2008-09 2009-10 2010-11 2011-12 
Filed 37 44 40 27 148 
Registered 31 45 14 29 23 

E. Trend in IPRs granted/ Register·ed: A comparative trend of IPRs granted or 
registered during the last 5 years is given below: 

Comparative Trends of iPRs Granted/Registered 

Year 2007-08 2008-09 2009-10 2010-11 2011-12 
Patents 15316 16061 6168 7509 4381 
Designs 4928 4772 6025 9206 6590 
Trademarks 100857 102257 67490 115472 51735 
G,J .R. 31 45 14 29 23 

m 

Number of IP applicat.ions f iled in 2011 -12 

27 

• Patents 

• flP.~ igm 

• Trademarks 

Number of IPRs Granted/ Registered in .2011-12 

23 

• Patents 

• Designs. 

• Trademarks 



Top 5 Indian applic.ants for patents in the field of Information Technology 

Sl. No. Name of Companies Applications filed 

1. INFOSYS 156 

2. SAMSUNG INDIA SOFTWARE OPERATIONS 88 
PRIVATE LIMITED 

3. TEJAS NETWORKS LIMITED 40 
4 . HCL TECHNOLOGIES LIMITED 22 
5 . INEDASYSTEMS PVT. LTD. 21 

Top 10 Indian Applicants for patents from Scientific and Research & Development 
0 rgan lzations. 

Sl. No. Name of Scientific and Research & Development Applications filed 
Organizations. 

1. COUNCIL OF SCIENTIFIC & INDUSTRIAL 199 
RESEARCH 

2 . INDIAN COUNCIL OF AGRICULT URAL RESEARCH 94 

3. DlRECTOR GENERAL, DEFENCE RESEARCH & 68 
DEVELOPMENT ORGANISATION 

4. HETERO RESEARCH FOUNDATION 34 
5 . NATIONAL INSTITUT E OF PHARMACEUTICAL 21 

EDUCAT ION AND RESEARCH (NIPER) 

6. SEQUENT SCIENTIFlC LIMITED 21 

7 . JUBILANT LIFE SCIENCES LIMITED 17 

8 . DEPARTMENT OF BIOTECHNOLOGY 12 

9. UNIJULES LIFE SCIENCES LTD. 12. 

10. ADITYA BIRLA SCIENCE & TECHNOLOGY 11 
COMPANY LIMITED 

Top 10 Indian .Applicants for patents from Institutes and Universities 

Sl. No. Name of Institutes/Universities Applications filed 

1. INDIAN INSTITUTE OF TECHNOLOGY 152 
2. AMITY UNIVERSITY 114 

3. THE ENERGY AND RESOURCES INSTITUTE (TERI) 17 
4 . SREE CHITRA TIRUNAL INSTITUTE FOR MEDICAl 15 

SCIENCES AND TECHNOLOGY 

5. TAMIL NADU AGRICULTURAL UNIVERSITY 15 
6. INDIAN INSTITUTE OF SCIENCE 14 
7. CENTRE FOR DEVELOPMENT OF ADVANCED 13 

COMPUTING (C-DAC) 

8. ALL INDIA INSTITUTE OF MEDICAL SCIENCES 12 
9. JAWAHARLAL NEHRU CENTRE FOR ADVANCED 9 

SCIENTIFIC RESEARCH 

10. TAMIL NADU VETERINARY AND ANIMAL 9 
SCIENCES UNIVERSITY 

I 

I 

Top· 10 Foreign Applicants 

Sl. NO. Name of Organisation Number of Applications 

1 QUALCOMM INCORPORATED 1192 
2 KONINKLIJKE PHILIPS ELECTRONICS NV. 1101 

3 SONY CORPORATION 455 
4 GENERAL ELECTRIC COMPANY 439 
5 SHARP KABUSHIKI KAISHA 436 
6 TELEFONAKTIEBOLAGET LM ERICSSON (PUBL) 381 
7 SIEMENS AKTIENGESELLSCHAFT 351 
8 BASF SE 346 
9 ZTE CORPORATION 286 
10 MICROSOFT CORPORATION 253 

Top Indian Patentees of the year 

SI . NO. Name of Organization Number of Applications 

1 COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 99 
2 TATA STEEL LIMITED 35 
3 BHARAT HEAVY ELECTRICALS LIMITED 34 

4 CADILA HEALTHCARE LIMITED 20 

5 HINDUSTAN UNILEVER LIMITED 19 

Top 5 Foreign Resident Patentees 

SI . NO. Name of Organization Number of Patents 

1 OUALCOMM INCORPORATED 163 

2 HONDA MOTOR CO., LTD. 75 
3 INTERNATIONAL BUSINESS MACHINES CORPORATI< ~N 45 
4 TELEFONAKTIEBOLAGET LM ERICSSON (PUBL) 43 
5 RESEARCH IN MOTION LIMITED 37 

E. Publicat ion and pre-gran t opposition: During the reporting year, 27753 patent 
applications were published under section 11A while oniy 193 pre-grant oppositions were 
fi led under sectton 25(1) of the Patents Act 1970, which is about 0.69%. of the published 
applications. The graphica l view of the applications published and pre-grant oppositions 
fi led is given below. 
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F. Revenue & Expenditure: The offices under tl1e CGPDTM have continuously been 
revenue-generating offices. During the year 2011-2012, the total revenue generated by the 
office was Rs. 269.25 cror·e. which is 9.4% higher than the previous year, while total non­
plan expenditure was Rs. 34.93 crore leaving a revenue surplus of Rs. 234.32 crore .. The 
revenue and expenditure details of Intellectual Property (I P) administration are given below. 
The Patent Office generated a total revenue of Rs. 165.66 crore (Patents Rs. 164.40 crore 
& Designs Rs. 1.26 crore), the Trademarks Registry Rs 103.53.15 crore, GIR Rs. 0.048 
crore and PIS & RGNI IPM Rs 0.064 crore in 2011 -12. 

(i) Comparison of the Revenue generated during the Year .201 0-2011 and 2011-2012 

Year 2010-2011 (Rs.) 2011 -2012 (Rs.) 
I 

Patents 1 ,58,78, 10,509 164,40,23,224 
Designs 1 ,06,26,985 1 ,26, 11 ,650 
Trademarks 86,15,00,000 103,53,00,000 

GIR 2,75,706 48,082,65 
PIS/RGNIIPM 5,39·,585 6,43,000 

Total 246,07,52,785 .269,25,77' 87 4 

REVENUE ,(in Rs.) 

2011-2012 (Rs.) 

• Patents 

• Designs 

• Trade Marks 

• PIS/Nil PM{I PTI) 

(ii) Comparison of Non Plan Expenditure for the Year 2010-2011 and 2011-2012 

Year 2010-2011 (Rs.) 2011 ·2012 (Rs.) 
Patents (Including 24,02,06,038 24,69,87,683 
Designs} 

Trademarks 6,99,32,637 8,1 0,48,895 
GIR 56,48,775 48,03 ,·677 
PIS/NIIPM(IPTI) 1 ,27,51,171 1 ,64,89,441 

Total 32,85,38,351 34, 93,29,696 

NON-PLAN EXPENDITURE (In Rs.)' 

• P<lten t $( l llOiud ing des.ig llS) 

• Trademarks 

• PIS/NUPM(I PTI) 
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CHAPTER- Ill 
Public Service Delivery­

Efficiency & Transparency 

Several in itiat~ves were undertaken by the Intellectual Property Office to enhance 
the efficiency and transparency of its working and to improve th·e level of public service 
delivered by it. 

Ri hU o information 

Central Public Information Officers and Assistant Public Information Officers were 
designated under the Act in all the eleven sub-.offlces under the Office of the Controller 
General of Patents, Designs and Trademarks to comply with the provisions of the Right 
to Information Act, 2005 in letter and spirit. Assistant Public l'nformation Officers were 
made responsible for collection of required information from the concerned sections 
and for putting up the same to the Central Public Information Officer well before the time 
limit of 30 days prescribed by the Act. The Assistant Public Information Officers were 
also made responsible for maintenance of files and for ensuring that the action is taken 
in t ime in all matters. Appellate Authorities were also directed to discharge their duties in 
accordance with the Act. 

Patens 

Inventions, by their very nature, are highly complicated. The Patent Office requires 
highly trained officials for examining the Patent Applications, who can effectively 
examine the alleged inventions described in the patent specifications. In order to fulfil 
the mandate given to this office, a training program was formulated for the newly 
recruited Examiners of Patents & Designs. The training program comprised three 
phases with institutional t raining nfthree months to be imparted in the first phase at the 
Rajiv Gandhi Institute of National Institute of Intellectual Property Management, 
Nagpur,. on the job training of eight months to be imparted in the respective office of 
posting, and one month tailored advanced program to be imparted again at the Rajiv 
Gandhi Institute of National Institute ·of Intellectual Property Management, Nagpur. The 
first batch of newly recruited Examiners of Patents & Designs, 100 in number, was sent 
for undergoing the first phase of training at Rajiv Gandhi Institute of National Institute of 
Intellectual Property Management Nagpur. 

A two-weeks judicial training program was organised in October 2011 for officials 
discharging the duties of Controller of Patents and Designs in collaboration with the 
National Law University, Delhi at its campus in Dwarka New Delhi.. The training was 
imparted by sitting and retired Judges of the District Courts and High Court of Delhi as 
well as by distinguished leg,alluminaries. The training program included, among other 

things, the aspects of natural justice, administrative law, constitutional law and 
interpretation of statute 

Efforts were made to send Examination reports to the applicants/agents by e-mail 
thus avoiding delay. The applicants were also advised to file thei r response by e-mail so 
as to avoid delay in process. Due to introduction of an improved IT infrastructure and 
systematic efforts for creating an electronic environment through Electronic Modules, 
the granted patents are now published on a real-time basis. The copy of the patent 
specification is being made available to the public within a week's time. The digitization 
of old files has almost been completed in respect of granted patents and the contents of 
the applications are available to the Examiners for on-l ine examination, which makes 
the examination process faster. 

Designs 

The Designs Wing is functioning from the Patent Office, Kolkata. Although the 
examination and registration of design applications is done a.t Kolka.ta, the· reoe~ving and 
fil ing facil ity for such applications are provided at all branch offices. An initiative was 
undertaken during the reporting year to digitize and upload all the registered design 
sinceApril 1997 in order to provide better public service. 

Trademarks 

The functioning ofthe Trade Marks Registry was re-organised by creating a number 
of sections for various activities under the Trade Marks Act and the existing staff was 
rea II ocated proportionately. 

Due to the decentralized functioning ofthe examination of Trademark applications, it 
was found that the date of trademark appl ications being examined at a point of time was 
different in branch offices. Some offices were ahead while others were lagging behind in 
examination of trademark applications, whereas the examination of trademark 
applications should ordinarily be done as per seniority of the applications. Accordingly, 
the examination of trademark applications was centralized at the Trade Marks Registry 
at Mumbai and the· allotment of applications for examination was started through the 
electronic system, in order oftheir seniority, 

For refining the process, each Trade Marks Registry was classified into 11 sections 
while 2 additional sections were created central ly at Mumbai, as aforesaid, for 
examination, registration and Vienna codification. Each section was placed at a. suitable 
location in the Registry, as far as possible, aocording to the workflow. Available 
supporting staff was also deputed on an equitable basis in all the sections. The Heads of 
Offices were directed to supervise and monitor the functfons of each section on a daily 
basfs. The streamlined system fn the Registries came into force on 2nd May 2011. 



Among other sections, a Receipt and EDP Section (R & E Section) was established 
at each Trade Marks Registry to maintain credible and reliable electronic Trade Mark 
reoords, with dedicated -officials assigned exclusively for receipt,. data entry and 
digitization of all current and pending papers available in the erstwhile EDP section 
including papers relating to post registration matters. It was also decided that, together 
with the digit ization of old records, the whole Trade Marks system will be maintained 
electronically. 

An Examination, Publication and Registration (EPR) Section was established 
exclusively at Trade Marks Registry, Mumbai. The section carries out all the processes 
electronically, through a process of random allotment of new Trade MarkApplications to 
the Trademarks Examiners. The approved Examination Reports are automatically 
uploaded in the system and can also be accessed by the public. After acceptance, the 
marks are electronically uploaded in the journal module for publication. 

A Pre-Registration Amendment Secti-on was created at each of the five branches of 
the Trade Mark Registry to attend to corrections/amendments in the computer records 
of the applications for registration of trademarks and issue of Registration Certificates 
with correct details, as and when required. 

In order to achieve complete transparency in the Trademarks Registry, the 
comprehensive details of pending Trade Mark Applications as well as Registered 
Trademarks including the scanned copies of documents, the prosecution history, the 
examination report, copy of the application, copy of the trademark certificate, opposition 
details etc. have been made available free of cost. to the public through the official 
website www.ipindia.nic.in. 

It was found that 75000 trademark applications were pending ·for registration and 
issue -of registration certificates, therefore an electronic system for printing and dispatch 
of certificates in appropriate cases centrally fmm the Trademarks Registry Mumbai was 
adopted to refine and speed up the process. 

Geo ra hical llndications 

The number of applications received for registration of Authorised Users was quite 
low. The Registry started receiving applications for registration of authorised users in 
2009 but the total number -of applications received was only 114 prior to the rep-orting 
year. During 2011-12, special steps were taken to attract authorised user applications 
by conducting awareness programs and consequently, 145 applications for authorised 
user registration were received during the reporting year. Further, during the reporting 
year, 116 authorised users were registered. 

CHAPTER-IV 
Patents 

1. INTRODUCTION: 

This chapter presents the 40th report, under section 155 of the Patents Act 1 970, 
a bout the activities performed by the Patent Office (during the year 20 11 -12). The 
Patent Office is geographically divided and its offices are located at the four metros 
cities of Kolkata, Chennai, Mumbai and Delhi, although the Patent Offices are working 
on virtual office concept through networking. The Patent Office, Kolkata is the Head 
Office. The Patent Office administers the law concerning protection of inventions in the 
country by way of grant of limited monopoly rights to the inventors or their assignees or 
legal successors. The Pat.ents Act 1970 governs the grant of patents. The paragraphs 
given bel!ow provide an outline of the major acUvities ofthe patent office as administered 
under the patent law during the year. 

2. PATENT APPLICATIONS: 

The number of applications filed for grant of patents in 2011-2012 was 43197 while in 
2010-11 the figure was 39400, showing an increase of about 9.67%. The trend of 
applications in the field of Electrical, Mechanical, Physics, Biomedical , Biochemistry, 
Textiles, Polymer Science, Metallurgy and Material Science have shown an upward 
growth, whereas in drugs and pharmaceuticals, food , computers and electronics 
and biotechnology has shown a downward growth. The details can be seen in 
APPENDIX- E. 

(a) Applications filed by lndianApplica.nts 

The number of applications fi led by the Indian applicants was 8678, showing a mild 
but upward growth compared to the previous year, wherein the corresponding number 
was 8312. The number of applications filed by Indian applicants was about 20.09% of 
the total number of applications fi led during the reporting ye·ar. 

Out of the applications filed by ~ndian applicants, Maharashtra accounted for the· 
maximum number (2'643), followed by Tamil Nadu (11 49}, Delhi (1040), Karnataka 
(869'), Andhra Pra.desh (610), West Bengal (443) , Gujarat (376), Uttar Pradesh (389), 
Kerala (337), Haryana (201 ), Jharkhand ( 1 02), Rajasthan (61 ), Punjab (72}, 
Uttaranchal (55), Madhya Pradesh (67), Orissa (64}, Assam (13}, Chandigarh (29), 
Bihar (27), Cha.ttisgarh (12) etc. It is interesting to observe that in the previous year, 
State of Karnataka was at third place whlle Delhi was at 4th place. 
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Ordinary Applications -(State-wise) 

No. of appl'ications 

• Maharashtr:a 

• Tamil Nadu 

• Delhi 

• Karnataka 

• Andhra Pradesh 

• West Bengali 

• Uttar Pradesh 

• Gujrat 

• Kerala 

(b) Top 5 Indian applicants for patents in the field of Information Technology 

Sl. No. Name of Companies Applications fi led 

1. INFOSYS 156 

2. SAMSUNG INDIA SOFTWARE OPERATIONS 88 
PRIVATE LIMITED 

3. TEJAS NETWORKS LIMITED 40 

4. HCL TECHNOLOGIES LIMITED 22 

5. INEDASYSTEMS PVT. LTD. 21 

This year the patent applications fi led by~ NFOSYS have shown a remarkable growth of 
about 457% as ·compared to the previous year. While it was at the 3rd position and 
SAMSUNG India occupied th·e 1st position in the last year, this year INFOSYS 
displaced SAMSUNG India at the 1st position. Similarly, TEJAS NETWORKS LIMITED 
has also shown about 167% growth in their filing compared to the previous year. 

Top 10 Indian Appl icants for patents from Scientific and Research & Devel:opment 
Organizations. 

Sl. No. Name of Scientific and Research & Development Applications filed 
Organizations. 

1. COUNCIL OF SCIENTIFIC & INDUSTRIAL 199 
RESEARCH 

2. INDIAN COUNCIL OF AGRICULTURAL RESEARCH 94 
3. DIRECTOR GENERAL, DEFENCE RESEARCH & 68 

DEVELOPMENT ORGANISATION 

4. HETERO RESEARCH FOUNDATION 34 
5. NATIONAL INSTITUTE OF PHARMACEUTICAL 21 

EDUCATION AND RESEARCH (NIPER) 

6. SEQUENT SCIENTIFIC LIMITED 21 

7. JUBILANT LIFE SCIENCES LIMITED 17 

8. DEPARTMENT OF BIOTECHNOLOGY 12 

9. UNIJULES LIFE SCIENCES LTD. 12 

10. ADITYA BIRLA SCIENCE & TECHNOLOGY 11 
COMPANY LIMITED 

The Counci l of Scientific & Industria l Research (CSIR} has shown marginal growth in 
fil ing, whereas Indian Council of Agricultural Research (I CAR) has shown a remarkable 
growth of 84.3%, N II PER has shown about 50% and DRDO about 15.2% growth in the 
fil ing as compared to the previous year. 

Top 1 0 lnd ian Applicants for patents from Institutes and Universities 

Sl. No. Name of Institutes/Universities Applications filed 

1. INDIAN INSTITUTE OF TECHNOLOGY 152 

2. AMITY UNIVERSITY 114 

3. THE ENERGY AND RESOURCES INSTITUTE (TERI) 17 

4 .. SREE CHITRA TIRUNAL INSTITUTE FOR MEDICAL 15 
SCIENCES AND TECHNOLOGY 

5. TAMIL NADU AGRICULTURAL UN IVERSITY 15 

6. INDIAN INSTITUTE OF SCIENCE 14. 

7. C-DAC - CENTRE FOR DEVELOPMENT OF 13 
ADVANCED COMPUTING 

8. All INDIA INSTITUTE OF MEDICAL SCIENCES 12. 

9. JAWAHARLAL NEHRU CENTRE FOR .ADVANCED 9 
SCIENTIFIC RESEARCH 

10. TAMIL NADU VETERINARY AND ANIMAL 9 
SCIENCES UNIVERSITY 



The filing trend of patent applications by th·e Indian Institutes of Technology (aiiiiTs) 
has been almost same as last year while Amity University has shown a tremendous 
growth in fi ling and occupied the 2nd position in the University and Institutes category 
although it. did not figure in the top-ten list ·Of last year. Similarly, Sree Chitra Tiruna.l 
Institute for Medical Sciences and Technology occupied 4th position although it did not 
figure in last year's list oftop 10. 

(c) Applications ·filed by foreign applicants 

i. Convention Applications 

Number of convention applications fi led was 4295, rec.ording an increase ·Of about 
12.17% over the previous year's fil ing which was 3829. 

li. PCTNational Phase Applications: 

The majority offoreign applications are f iled through the Patent Cooperation Treaty 
(PCT) National Phase route. The number of such applications filed during the reporting 
year was .29193, which was about 6.39 % higher than the previous year (26685). The 
United States of America led with the maximum number of applications followed by 
Japan, Germany, France, Switzerland, Netherlands, Sweden, United Kingdom, 
Republic of China and Republic of K.orea. The country wise break-up figures is as 
shown in brackets: USA (g.137), Japan (3980), Germany (3405), Netherlands (1642), 
France (1418}, Switzerland (1376), United Kingdom (1125), Republic of China (1084), 
Sweden (872), Republic of Korea (6g.5), Italy (548), Canada (514 ), Denmark (354 ), 
Finland (337), Israel (321 ), Australia (318), Belgium (286), Austria (242), Spain (189), 
Norway (136), etc. It is interesting to observe that the applications from China have 
shown tremendous ·growth of 83.10% over the previous year followed by Republic of 
Korea (34.16'%), Japan (27.8g.%), United Kingdom (26.68%), Norway (23.63'%), Italy 
(1.2.98%) and Canada (7.75%), while other countries have shown minor growth in their 
fi ling. 
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The following tab l!e provides a. list of the top 10 foreign resident appl icants who have 
filed patent applications during 2011 -12. It is observed that Qualcomm Incorporated 
tops the Hst followed by Koninklijke Philips Electronics N.V., Sony Corporation ami 
General Electric Company. 



Top 10 Foreign Residents Applicants 

Sl. NO. Name of Organisation Number of Applications 

1 QUALCOMM INCORPORATED 1192 

2 KONINKLIJKE PHILIPS ELECTRONICS N.V. 1101 

3 SONY CORPORATION 455 

4 GENERAL ELECTRIC COMPANY 439 

5 SHARP KABUSHIK~ KAISHA 436 

6 TELEFONAKTIEBOLAGET LM ERICSSON 381 
(PUBL) 

7 SIEMENS AKTI ENGESELLSCHAFT 351 

8 BASF SE 346 

9 ZTE CORPORATION 286 

10 MICROSOFT CORPORATION 253 

In the category of foreign applicants, the applications filed by Koninklijk·e Philips 
Electronics N.V. , Sharp Kabushiki Kaisha and Sony Corporation have shown an 
increase of about 75.59%, 58.48% and 50.6% respectively in their filing compared to 
last year, whereas Qualcomm Incorporated has improved marginally. General Electric 
Company, which did not figure in the list of top ten of the previous year, occupied the 4th 
position this year. BASF SE has also shown an increase of 13 . .81% in its filing as 
compared to previous year (304) but could not make it totopfiv·e. 

Filing details of applications for patents during 2011-12 r·eceived through various 
routes and classified according to the country and state of origin are shown in 
Appendix 'B'. 

The number of applications for patents received from Indian residents and non­
residents through various routes, during the period from 2002-2003 to 2011-2012 is 
shown in Appendix ·c·. 

A table showing the distribution of applications fi led subject wise in the chemical, 
electrical, mechanical, general fields etc. during the period from 2007-08 to 2011-1 2 is 
shown in Appendix- 'E' and 'E1 '. 

3. PATENTS GRANTED AND PATENTS IN FORCE 

The total number of patents granted during the year was 4,381 , out of which 699 
were granted to Indian applicants .. The number of patents in force was 39,989 as on 31st 
March 2012, out of which 7,.545 patents belonged to Indians. Out of the total granted 

patents, 888 patents were granted on applications relating to Mechanical, 1168 to 
Chemicals, 282 to Drug or Medicines, 228 to Electrical and 21 to Food. 

The number of applications fi led , number of requests for examination received, 
applications deemed to have been abandoned, applications on which patents were 
granted and the number of patents in force from the year 2001-2002 to 2011-1 2 is 
shown in Appendix 'D'. The number of Patents granted during the last five years i.e. 
from 2007~08 to 2011 ~ 1 2 under various fields of inventions are shown in Appendix 'F' 
and 'F1'. 

4.. PCT INTERNATIONALAPPLICATIONS FILED BY INDIAN APPLICANTS 

During1 the reporting ye·ar, the tota l number of international applications fi led by the 
llndian applicants using PCT system was 873 as compared with 871 in t1he previous 
year, which shows a minor increase in filing. Statistics of fi ling of PCT international 
applications for the last five years is given below: 

Trend of Internat ional application for the last five years 

Year Individual Lega.l Entity Total 

2007-2008 169 538 707 

2008-2009 232 655 887 

2009-2010 231 521 752 

2010-2011 243 628 871 

2011-2012 254 519 873 

Major contributors towards the PCT intemational applications during the year were 
Tata Consultancy Services Limited, Hewlett-Packard Development Company, L.P., 
Cadila Healthcare Limited, C.S.I.R. , Hetero Research Foundation ,. MSN Laboratories 
Limited, Indian Oil Corporation Limited, Matrix Laboratories Limited, lnd-Swift 
Laboratories Limited 

5. MISCELLANEOUS PROCEEDINGS UNDE1R THE PATENTS ACT & RULES 

(a) Inventions in the field of Atomic energy: 45 applications were referred to the 
Department of Atomic Energy during the period for review under section 4 ofthe Patents 
Act 1970, out of which 26 applications were allowed to proceed under normal course of 
official action during the year, 12 applications are still pending with the Department of 
Atomic Energy for its opinion and 7 applications were refused by the Department and 
hemce attracted Section 4 of Patents Act, 1970. 



(b) Publication of Patent applicat ions under section 11 A: During the reporting 
year, .21789 applications were published u/s 11A including 1311 applications for early 
publication. The year wise details regarding the number of Patent applications 
published are given below. 

I Year 2008-09 2009-10 201 0-11 2011·12 Total 

Publication u/s 11 A 39821 33328 32213 2·6422 131784 

Early Publication 928 977 1153 1331 4389 

Total 40749 34305 33366 27753 136173 

(c) .Pre grant Opposit ion [Under Section 25(1)]: This year, the trend in filing of pre­
grant opposition has shown a sharp decline. During the year, 193 oppositions by way of 
representations were received under this section as compared to 294 in the previous 
year. However, only 11 pre-grant oppositions were finally disposed of during the year. 

(d) Post ·grant Opposit ion [under Section 25(2)1: This year the trend in fi ling of 
post-grant opposition has also shown a marginal decline.. During the year, 26 post­
grant oppositions were filed during the year whereas 2.9 were fi led in the previous year. 
However, only 16 post-grant oppositions were disposed off during the year and 155 post 
grant oppositions remained pending for disposal at the end ofthe year. 

(e) Secrecy di rection (under Section 35): During the year, 37 patent applications 
were referred to DRDO. 16 applications are pending with DRDO and 21 applications 
were cleared by the Ministry of Defence to proceed in the norm a I course of action. 

(f) Permission (under Section 39): 2840 applications requesting permission for 
fi ling applications outside India were filed out of which 2838 were allowed. 

(g) Restoration of lapsed Patents (under Section 60): 230 applications for 
restoration of patents were received and 132 applications were restored. 

(h) Assignment, mortgage, license etc. (under Section 68 and 69): 1332 cases 
were received for registration of documents out of which 1118 were disposed of during 
the reporting year. 

(i) Working of Patents (under Section 146): The Patent Office rece:ived 27825 
reports under Fonn-27 during the reporting year in which 7431 patents were shown to 
be working. The trend of working of patent has shown a remarkable increase compared 

to H777 in the last year. However, the trend in receiving the information on Form 27 has 
shown a substantial decline compared to the previous year. The details of comparison 
are mentioned below. 

2009-10 2010-11 2011 -12 

Patents in force 37334 39594 39989 

Form-27 received 24009 34 11 2 27825 

Reported as working 4189 6777 7431 

(j) Compulsory license (under Section 84, Section 9·2 & 92-A): Only one 
application for compulsory license was received during the reporting year and it was 
disposed off in the same year. 

(k) Information (under Section 153): The Patent Office received 528 number of 
requests for information relating to patents under the various provisions of the Act as 
provided in ru le 134 ofthe Patents Rules 2003 during the year. 

(I) Duplicate Patents (under Section 154): 16 requests were received and 16 
were disposed of. 

(m) Reg istration of Patent agents: Number of new reg istrations of patent agents 
during the year was 203. The total number of registered patent agents as on 31st March 
2012was 2038 

6. REVENUE AND EXPENDITURE 

The Patent Office generated revenue of Rs. 165.66 crore by way of fees on various 
proceedings under the Act & Rules. During the year, the corresponding expenditure 
(including Design Administration) was Rs. 24.69· crore. The detai ls of revenue byway of 
collection of fees on patents are shown in .APPENDIX-G. 

7. GENERAL. INFORMATION 

The Scientific & Technical Libraries of the Patent Office at Kolkata and its branches 
at Mumbaf, Delhi and Chennai provide facilities to the public for consultation and 
reference work. The inventors of differ·ent research and industrial organizations and 
other members of the public as well as the research scholars of different universities 
increasingfy availed the facilities. 



During the reporting year, the patent offi.ce received 488 CD ROMs from different 
countries. Patent Office Library has 8174 Indian and Foreign books & journals. About 
4,3.20 persons visited the libraries of the Patent Office to conduct searches through the 
patent specifications and other publications ·Of the Patent Office in .India and abroad. 
The search rooms and libraries of these offices were also appropriately utilized by the 
scientists/technologists etc. 

Members of the public also availed of the free online internet search facility provided 
by the Patent Office at all its locations. 

8. INFORMATION UNDER THE RIGHT TO INFORMATION ACT, .2005 

During the year, the trend of ·filing of application under Right to Information Act has 
tremendously increased as compared to the previous year. 969 RTII applications were 
received as compared to 416 in the last year and appropriate action was taken on all the 
requests as per the time-lines provided under the Act. 

DETAILS OF THE TECHNICAL FIELD OF SPECIALIZATION OF WORKING 
EXAMINERS AS ON 31ST MARCH 2011 

APPENDIX · A(1) 

Sl. No. Disdpline No of Examiners 

01 Biochemistry 15 

02 Biotechnology 14 

03 Biomedical 5 

04 Chemistry 42 

05 Civil Engineering 4 

06 Computer Sc. & IT 21 

07 Electrical & Electronics 49' 

08 Mechanical 27 

09 Metallurgy 5 

10 Microbiology 12 

11 Physics 6 

12 Polymer 4 

13 Textiles 3 

TOTAL 207 

APPENDIX "B" 

APPLICATIONS FOR PATENT FILED IN 
THE YEAR 2011-12 AS AGAINST 2010-11 

CLASSIFIED ACCORDING TO COUNTRY f STATE OF ORIGIN 

Country/ State/ Number of Ordinary Number of Number of 
Union Territory Appl icatrons Convention National Phase 

Applications Applications. 
2011•12 2010-11 2011-12 2010-11 2011-12 2010-11 

1 2 3 4 5 6 7 

Andaman & Nicobar 01 0 0 0 0 0 
Andhra Pradesh 610 697 0 03 19 34 
Arunachal Pradesh 03 02 0 0 0 0 
Assam 13 37 0 0 0 0 
Bihar 27 31 0 0 0 0 
Chandigarh 29 33 0 0 0 0 
Ch hattisgarh 12 12 0 01 0 0 
Dadra& Nagar Haveli 5 0 0 0 0 0 
Daman & Diu 01 01 0 0 0 0 
Delhi 1040 863 0 04 26 10 
Goa 14 06 0 0 0 0 
Guja,rat 376 387 0 0 05 03 
Haryana 201 161 0 0 01 0 
Himachal Pradesh 21 08 0 0 

1--
0 
1-

0 
Jammu & Kashmir 15 07 0 0 0 0 
Jharkhand 102 97 03 0 0 01 
Ka.rnata.ka 869 887 04 03 20 25 
Kerala 337 288 0 0 0 0 
Madhya Pradesh 67 45 0 0 02 0 
Maharashtra 2643 2441 04 03 123 151 
Manipur 16 08 0 0 01 0 
Meghalaya 8 01 0 0 0 0 
Mizoram 01 01 0 0 0 0 
Nagaland 12 03 0 0 0 0 
Orissa 64 39 0 0 0 0 

1T - 1-- r---
Pondicherry 08 0 0 0 0 
Punjab 72 55 0 0 01 0 
Rajasthan 61 74 0 0 01 0 
Sikkim 04 01 0 0 0 0 
Tamil Nadu 1149 1040 02 0 29 10 
Tripura 07 05 0 0 0 0 
UHar Pradesh 389 346 01 0 0 0 
Uttaranchal 55 51 0 0 0 0 
West Bengal 443 427 01 0 0 02 
TOTAL 8678 8062 15 14 22.8 236 



1 
United K ing_dom 
Australia 

Sri Lanka 
New Zealand 

TOTAL 

1 
U.S.A. 
Mexico 
Venezuela 
Brazil 
Argentina 
Panama 
Uruguay 
Bermuda 
Barbados 
Bahamas 
Cuba 

_£gsta Rica 
Saint K itts and 
Nevis 
Other countries of N 
& SAmerica 
Cayman Island 
Chile 
Columbia 
El Salvador 
Grenada 
Peru 
Virgin Island 

TOTAL 

APPENDIX·B contd. 

COMMON WEALTH COUNTRIIES 

.2011·12 2010-11 .2011 ·12 2.0110-11 
2 3 4 5 

17 15 45 33 
03 05 09 07 

- ~t-15 
- 06 1---

14 
54 29r--

0 0 0 01 
0 01 01 01 

40 41 138 121 

NORTH A ND SOUTHI AMERICA 

.2011-12 2010-H 2011-12 2010-11 
2 3 4 5 

335 269 11128 1052 
0 0 01 01 
0 0 01 0 
0 02 15 13 

02 0 04 02 
0 0 0 0 
0 01 0 01 

01 03 0 0 
0 0 0 01 

01 01 0 0 
0 0 0 0 
0 0 0 0 

o1 - 0 - --::-1-
0 0 

01 04 02 08 

0 0 0 0 
0 0 0 0 
0 0 01 0 
0 0 0 0 
0 0 0 0 
0 0 0 0 
0 0 02 0 

341 280 1154 1078 

.2011 ·12 2010-11 
6 7 

1125 917 
318 317 
514 t--

73 
477 
46 

01 01 
56 51 

2087 1809 

2011-12 201 0-·11 
6 7 

9137 9084 
20 32 
0 0 

67 60 
04 03 
03 06 
0 03 

11 18 
13 12 
07 11 
05 04 
0 01 - -01 0 

09 1 33 ! 

07 07 
10 05 
05 01 
01 01 
01 01 
01 01 
19 01 

93.21 928'1 1 

APPENDIX-B contd. 

EUROPE 

2011-12 2010·11 2011-12 2010-11 201 1-12 2010-11 
1 2 3 4 5 6 7 

German_y 90 53 679 609 3405 2991 
France 109 59 145 124 1418 1426 
Switzerland 84 105 211 21 1 1376 1335 
Sweden 11 16 10 24 872 939 
Russia 01 0 06 04 64 51 
Netherlands 16 10 12 34 1642 1292 
ltajy 12 04 152 119 548 485 
Hung_a_ry_ 01 02 0 0 37 22 
Austria 04 01 25 14 242 192 
Belgium 01 02 09 10 286 335 
Denmark 02 05 30 38 354 391 
Luxembourg 01 0 08 08 74 49 
Norway 02 0 0 15 136 110 
S_e_ain 07 01 25 15 189 193 
Finland 67 48 16 10 337 510 
Uechtenstei n 0 0 31 0 12 08 
Iceland 10 14 0 0 04 12 
Portugal 0 0 01 0 09 18 
~rus .Jl-1- - Jl-t-

04 05 t- ~~- 08 - t-- - 0 Channel Island 0 0 0 0 01 
Turkey 0 0 0 02 18 13 
Czech Re_Qublic 0 0 01 03 17 22 
Poland 0 0 01 05 27 13 
Estonia 0 0 0 0 0 05 
Latvia 0 0 0 0 04 06 
Romania 0 0 0 0 01 0 
Slovenia 0 0 0 0 19 16 
Slovakia 01 0 01 0 06 02 
Monaco 0 0 0 0 02 01 
Ukraine· 0 01 01 08 03 
Other European 0 0 01 09 46 
Countries 
Belarus 06 12 0 02 0 01 
Bulgaria 01 0 0 0 01 02 
Gibraltar 0 0 0 03 01 
Greece 01 0 0 11 12 
British Isle· 03 0 0 0 0 0 
San Marino 0 0 0 0 02 

TOTAL 429 336 1368 1254 11144 10512 



South Africa 
Swaziland 
Mauritius 
Sao Tom and 
Principe 
Matta 
Egypt 
Moracco 
Seychelles 
Kenya 
Namibia 
Zambia 
Other African 
Countries 

Total 

1 2 

- -+---

0 
03 

0 
0 
0 

03 
0 
0 

01 
01 

09 

AFRICA 

2011-12 2010·11 2011 ·112 
3 4 5 6 

01 
04 

01 04 
--:-1- - --:-1- -0 0 

01 01 01 02 
0 0 0 

0 

0 0 0 09 
0 0 0 03 
0 0 01 0 
0 0 0 04 
0 0 0 02 
0 0 0 07 
0 0 0 01 

01 0 01 04 

07 02 07 111 

2010-IT 
7 

63 
0 

0 

0 

18 
0 

01 
01 
0 
0 

02 

85 

Japan 

Republic of China 

lsra.el 

Taiwan -
United Arab Emirates 

Tha iland 

Malaysia 

Singapore 

Philippines 

Saudi Arabia 

Kazakhstan 

Indonesia 

Croatia 

Uzbekistan 

Oman -
Kuwait 

Nepal 

Other Asian countries 

Jordan 

Republic of Korea 

Brunei Darussalam 

Azerbaijan 

Iran 

Vietnam 

Yaman 

Hong Kong (China) 

IBahra in 

Afganistan 

Ch inese Taipei 

Pakistan 

TOTAL 

GRAND TOliAL. 

ASIA 

2011-12 2010-11 2011-12 2010-11 2011-12 2010-11 
1 2 3 4 5 6 7 

75 25 1298 980 3980 3112 
15 11 58 72 1084 592 
01 06 23 10 321 318 
81 75 127 134 43 54 
- - f--- -
03 04 0 01 03 08 
01 01 01 0 06 03 
02 01 01 06 61 31 
07 11 04 04 69 82 
0 0 01 0 0 02 
0 01 0 0 20 17 

02 0 0 0 0 01 
01 0 01 01 0 02 
0 0 0 0 0 0 

01 0 0 0 0 0 
02 0 0 0 0 0 
0 0 0 

r--
01 -

0 0 
0 0 0 02 0 01 

01 02 02. 01 06 01 
0 0 0 01 0 0 

16 15 94 119 695 518 
0 01 0 0 0 01 
0 0 0 02 0 01 
0 0 0 0 01 02 
0 01 0 0 02 01 

0 0 0 0 01 

01 0 05 07 06 14 

01 0 0 0 0 0 
01 0 0 0 03 0 
01 0 01 0 01 0 
0 0 02 0 

212 154 1618 1341 6301 4762 
9709 8880 4295 3829 29193 26685 



=:s 
c z 
w 
a. a.. 
< 

.~N 
·'I"'"-· 'I"'" 

=~ 'I"'" 

NN 

I 
O""" 
..... T"" 0 
oo ... 
N N 

J,o 
OT"" cn oo 
N N 

• m co¢ 
00 co 
~ N 

.I Cl) 

t--¢ 
00 """ ~N 

e:D t-o o CD oo 
NN 

.;, (/;) 
ce In oo 
N N 

.¢It> 
oo .. c:;, O 
N N 

.... 
(") ¢ 
oe M 
~N 

N(") 
oo 
o ¢ N 
NN 

2! ... 
·c: 
·I'G 
<U 
-·c. 
Q. 
<( 

'I"'" T"" 
N M 
en 0 
00 """ 

N <.o ..... ..... C'? o::> (() 

~ 
'<;f" <0 

N 0 
1'- (() 

..-- ,.... 
tO ·CO ..... tO tO 

0 
~ 

'<;f" 

0 C'? 
·CO CD 

-
'<;j- ("') ..-- en ("') 

·CD l,() 

'I"'" ·C(l 
N ·0 
L() 0 
'<;j- ,.... 

0 L() 
("') tO 
CD ....... 
("') ·("') 

co (() 
'I"'" 1'-
N {:0 

C'? ..--

("') ("') 
·0> N 
tO 1'-
N ....... 

·II) .. 
c::: 
c» 

.1!! "'C ·.;; c: >. 
I» Q) '-

"'C a:: (0 
c 

rJ) c 'E 
~ 0 

z 0 

0 U'J· t--
co <D en 

<n ..... N co M .. N 'It 

co "'t 0 
"'1:2' 0 N ..0· ... r-- <.o en .("') 
(\j (") 

<.0 'I"'" t--
o::> (") co 

...;~- N (J) 
N (") ~ (\j 

Year 

..;;t <.0 N <.o 0 ''I"'" 
N t-- co 
~ U') <D 

C\1 M 

1 
('I) ..-- co 
U') 0> ''I"'" 

·-.::t c:o N 
(") In "'1:2' C\1 C'l') 

2001-
2002 

1-- - 2002-
0> co 0 

<D· .. <0 
""" en 0> 0) co ('I) 
'I"'" N 

2003 
2003-
2004 

0) """ In 
<.o c 0 ...;~- In U) 

('I) l() "'1:2' 
'I"'" N 

2004-
2005 
2005-
2006 

'I"'" <D 

""" <D 
I <D .. 2006-

2007 
0 """ ..-- ..... 2007-

2008 
..... M 
'I"'" 

.'I"'" 

I 

""" 
Ill) 

r--. N .,... 

2008-
2009 
2009-
2010 

m <D 
"'1:2' <D 

I 
0 "if 
..... ..... 

.'1"'" 

2010-
2011 
2011· 
2012 

L.. 
cv 
"0 _, 

(J.) c 
~ (/) ::1· 

(0 en c: £. c ~ 0 (L 0 :;::::: 
(O :p Q c: 

(J.) cr5 z > o--
~ c: :;:::. a_ 1-

0 ('c;l a.U 
0 Z<C 0.. (!) 

APPENDIX-"0;' 

MISCELLANEOUS INFORMATION RELATING TO PATENT 
DURING THE PERIOD FROM 2001 -2002 TO 2011-2012 

No. of Number of No. of No. of Number of No. of patents in 
Applicati requests for applications applications Patents force 

on fexamjnation deemed t.o deemed t.o Granted 
filed have been have been 

abandoned abandoned Indian Foreign Indian Fore ign 
due to non- due to non-

fi li ng of compliance 
complete under 

specification Sec. 21 (1) 
Sec. 9(1 ) 

2 3 4 5 6 7 8 9 

10592 325 1031 654 937 1578 6742 

11466 290 1633 494 885 1479 6519· 

12613 12362 933 1695 945 1524 2075 4331 

17466 19001 267 775 764 1147 2200 4657 

24505 21926 414 894 1396 2924 4486 11933 

28940 20645 694 1121 1907 5632 3473 13593 

35218 22146 1066 479 3173 12088 7966 21722 

36812 30595 888 1075 2541 13520 6158 24664 

34287 28653 2720 5171 1725 4443 6781 30553 

39400 31493 185 5186 1273 6236 7301 32293 

43197 33811 698 3800 699 3682 7545 32444 



I 

I 

Year 

~07-2008_ 
2008-2009 
2009 .. 2010 
2010 .. 2011 
2.011~2012 

NUMBER OF PATENT APPLICATIONS FILED FROM 2007-08 TO 2011-2012 
UNDER. VARIOUS FIELDS OF INVENTIONS 

Chemical Drug Food Electrical! Mechanical Computer/ Bio- General 
E.lectronics technology 

Other 
fields 

(See App-

I-- 6375 
5884 
6014 
6911 
6698 

4267 1- 233 - 2~~ 6424 1- . 484~- 19~Q.. 
- 3672 340 2319 

t--
6360 7063 1844 

3070 276 2376 6775 7646 1303 
3526 315 271 9 7782 9594 1497 
2762 294 4160 9716 4.225 788 

NUMBER OF P·ATENT APPLICATIONS FILED DURING 2011-12 
UNDER VARIOUS, OTHER AND NEW FIIELDS OF INVENTIONS 

E1) 

2946 
711~-
6384 

885 5942 
1017 6039 
822 13732 

APP,ENDIX - E 

Tota.l 

35~~ 
36812 
34287 
39400 
43197 

APPIENDIX -E 1 

Field of Bio - 1. Blo- Commun- Physics Civil Textile Metallurgy Agr*culb•re Polymer Micro Any Tradit ional 
Invention Medical Chemist:ry I cation 

.. HF II F 1/ F 
2011- 176/890 50/129 57013820 
2012 

*I= Indian=, F = Foreign 
TOTAL APPENDIX-E 1:-13732 

1/ F 1/ F 

454/2132 1281245 

I Material ENGG Science Biology 
Science 

HF 1/ F 1/ F 1/ F 1/ F 

139/397 71/527 77/62 114/1095 77/552 

NUMBER OF PATENTS GRANTED FROM 2007-08 TO 2.011 ~2012 

UNDER VARIOUS FIELDS OF INVENTIONS 

other Knowledge 
field 810/ CHEM/ 

MECH 
1=98/58102 

1/ F F"'13 79/04/02 

9·31391 
158/1385 

APPENDIX-F 

Year Chemical Drug Food Electrical Mechanical Computer I Bio- General Other fi·elds Total 
Electronics technology l(see App~ F~1) 

2007- 2662 905 154 1067 3503 1357 341 
2008 

2008- 2376 1207 97 1140 3242 1913 1157 1318 
2009 

2009- 1420 530 72 404 1024 1195 449 273 
2010 

2010- 1899 596 84 394 1458 892 165 350 
201 1 

2011- 1168 282 21 228 888 584 309 153 
2012 

NUMBER OF PATENT APPLICATIONS GRANTED DURING 2011-2012 
UNDER VARIOUS OTHER AND NEW FIELDS OF INVENTIONS 

Field of Bio - BEo-
Invention Medical Chemistry 

If F 1/ F 
2011 · 0/24 9/29 
2012 

* I = Indian, F = Foreign 
TOTAL APPENDIX-F1 :- 748 

Bio- Physics 
lnformati 

cs 

I IF 1/ F 
·- 13/82 

Civil Textiles Metallurgy/ Ag ricultur"' Polymer 
Material Science 
Science 

1/ F I IF 1/ F 1/ F 1/ F 
6131 9151 11/29 1/1 11/123 

2474 1531 
6 

3611 1606 
1 

801 ·6168 

1668 7509 

748 4381 

APPENDIX-F1 

[Veterinary Any other 
field 

1/ F 1/F - 34/284 



APPENDIX·"G" 

FEES RECEIVED DURING 2011·.2012 1N RESPECT OF VARIOUS 
PROCEEDINGS UNDER THE ACT AND THE RULES 

Fees collected in respect of Total Amount Received 
(Rs.) 

1. 2. 
(1) Application for Patents· UIS 5(2)t 7, 54 or 135 and 

PCT national phase application u/r 20(1) 769340400 

(.2) On request for Examination of appl ication for 
Patent under Section 11 (B) 

321137500 
Rule 24(8)(1 )(i) 

Rule 20(4) (ii) 

(3) Request for extension of time under various 
3005700 proceedings except u/r 138 

(4) Claim U/S 20(1) and Request for direction U/S 5542500 
20(4) or 20(5) 

(5) Notice of opposition to the grant of Patents under 
Section 25 135000 

(6) Application for post-dating. 527000 

(7) Giving notice that hearing before the Controller will 
147000 be attended under rule 62(2). 

(8) Application U/S 28(2), 28(3), 28(7) 774000 

(9) Deletion of reference from specification 0 

(10) Request for publication under section 11-.A '(2) and 7020000 
Rule 24-A 

3000 
(11) Application U/S 44 for amendment of Patent 

(12) Renewal Fees in respect of granted Patents U/S 
53. 439761000 

(13) Application for amendment. of application for 
Patentl Complete specification and other 17688800 
documents UIS 57. 

(14) On application for rest.oration of a Patent under 
Section 60 including additional fees where 3157500 
applicable. 

(15) On application for the entry in the register of 
Patents of the name of a person entitled to a 
Patent or as a share or as a mortgage or licensee 52.83000 
or as otherwise· or for a entry in the· Register of 
Patents of notification of a document. under 
Sections 69(1) or 69(2) and ru le 74(1), 74(2) or 74{3) 
& Rule 90(1) & 90(2) 

(16) On application for alteration of an entry in the 
register of Patents or Register of Patent Agents 2138200 
under rule 94(1) or rule 118 

(17) On request for entry of an additional address for 
service in the register of Patents under rule 94(3) 388500 

(18) Converting patent of addition to Independent 
patent 0 

(19) On application for registration as a Patent agent 
under rules 109(1) or 112 412000 

(20) Restoration of agent name in the register- form- 17000 
23 

(21) On request for appeari ng in the qual ifying 1000 
examination under rule 109(3) 

(22) Duplicate certificate for patent agent. 1000 



(36) On notice of opposition to an application u/s 57(4) 
(23) Continuation fee for continuation of the name in 1116500 and 8·7·(2) and on to surrender a patent u/s 63(3) on 10000 

the Register of Patent Agents to request u/s 78(5) 

(24) On r·equest. for correction of clerical error Under 240000 (37) For supplying of Xerox copies of the documents 253424 
Section 78(2) 

(38) Application for Compulsory license u/s 6000 
84{1),91,92(1) or 92 A and Rule 96 

(25) On application for review ·or setting aside the 
decisions/ order of the Controller U/S 77(1) (f) or 87000 
77(1)(g) 

(39) Miscellaneous receipts and excess fee 7651305 

(.26) On application fo·r permission for applying patent 
outside India under section 39 and rule 71(1) 6078000 

TOTAL 1644023224 

(.27) Application for duplicate patent 82000 

(.28) On request. for certified copies Under Section 72 
or for certificate Under Section 147and rule 133 12040500 

(.29) On r·equest for inspection of register Under 
Section 72, inspection under rule 27 or rule 38 or 410000 
rule 74·A 

(30) On Request for information Under Section 153 533700 

(31) Petition u/r 137, 138 30245000 

(32)Transmittal Fee for International Applications. 5620000 

(33) Withdrawal of application 484000 

(34) For preparation of certified copy of Priority 
document and for transmission of the same to the 2676000 
International Bureau. 

(35) Right to Information Act 9695 



CHAPTER- V 
Designs 

1. INTRODUCTION: 

The Designs Act, 2000 is administered through the Design wing of the Patent Office, 
Kolkata under the Office of the Controller General of Patents, Designs, Trademarks and 
Geographical Indications. 

The Designs Act 2000 was made effective from 11th May 2001, repealing the earlier 
Act of 1911. This Act, with corresponding Designs Rules 2001 as amended by Designs 
(Amendment) Rules 2008, which was effective from 17th June,. 2008, provides for the 
registration and protection of industrial designs as an element of intellectual property 
rights. These indud·e extension of copyr~ght during the existing registered designs and 
miscellaneous post-registration work including cancellation under section 19, 
rectification under section 31 and restoration under section 12, 13 and 14 under the 
prevailing Act. 

!Industrial design recognizes the creation of features of new shape, ·configuration, 
surface pattern, ornamentations and composition of lines and colours applied to articles 
to enhance their visual appeal. 

Applications for registration of designs applied to articles are classified according to 
the International Classification system (Locarno Classification, Third Schedule) as per 
Design (Amendment) Rules, 2008 for better search. 

The various activities for comprehensive computerization of the Design wing1 of the 
Patent Office have been initiated in cooperation with the National Informatics Centre 
(NIC). Digitisation of the design applications and preparation of an e-Register have 
already been undertaken. The ·examination of design application was started 
electronically through an ·electronic design module from 01/04/2009.The application 
status for the same is made available electronically in the official website. E-filing of 
design applications is also in pr·ogress. 

A front office software has already been installed to provide the auto generated 
application number as soon as the design application is fi led in any of the offices at 
Kolkata, Delhi, Chennai and Mumbai. This helps the applicants for obtaining application 
number as well as fi ling receipt instantly on fi lling of application. 

In order to generate awareness about Design related Intellectual Property Rights, a 
public information programme was taken up and the officers of the D·esign wing 
participated as resource persons in a number of workshops I symposia organized by 

various agencies in the country. The information brochure has also been revised in 
order to provide more explicit infonnation on design registration and the same is also 
available on the website ofthe office. 

2. DESIGN APPLICATIONS FILED & REGISTERED 

The number of design applications filed for registration during the year was 8373. 
The appl icants from India fi led 5292 applications whi le the remaining 3081 applications 
originated from abroad. The following diagram illustrates the comparative details of 
design applications fi led and designs reg istered. 
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~n the case of applications originating from foreign countries, the U.S .. A .. leads with 
the maximum number of applications (B11) fol lowed by Japan (570), Germany (373), 
Switzerland (244), U.K (244), Netherlands (188), Republic of Korea (130), Italy (101 ), 
France ('95), Finland (59)., Sweden (57), Denmark (55), China (40), Australia (37) ,. Israel 
(35), Canada (27),. Spain (27), Austria (26), Turk.ey (2·6) and NoiWay (18). 3081 
applications claimed priority under the reciprocal arrangements between Indian and 
other convention countries. 

The leading Foreign Companies wer·e Microsoft Corporation (178) Koninklijke 
Philips Electronics N.V {149), The Gillette Co. (8.2), Honda Motor Co. Ltd (65), 
Hindusthan Unilever Ltd. (48) Nokia Corporation (44 ), DE Beers Centenary AG (42), 
etc. 

Similarly, leading Indian companies were Biba Apparels Pvt. Ltd (Filed 156, Regd. 
225), Crompton Greaves Limited (Filed 136, R.egd. 151 ), and Ma Design India Private 
Ltd. (118 Reg d. 69) Parry Murray & Co. Ltd. (Filed 108, Reg d. 90), Tata Motors Ltd (Filed 
98, Regd. 42}, Godrej & Boyce Mfg. Co. Ltd. (Filed 98, Regd. 48), Bajaj Auto Ltd. (Filed 
81 , Reg d. 45 ), Evershine Appliances Pvt. Ltd (Filed 79, Regd. Nil) JCB India Limited 
(Filed 50, Regd. 48) and th·e Supreme Industries Ltd (Filed49, Regd. 34) 

3 .. EXAMINATION OF DES11GN APPLICATIONS 

All 8373 applications filed during the period under report , along with 2351 pending 
applications brought forward from the previous year were taken up for examination 
during 20 11-12. Out of the total1 0724 applications, 651' 1 applications were examined. 
However; 15 applications were not registered for various grounds of refusal under the 
Designs Act and the Rules. The total number of designs registered during the year was 
6590 out of which 5893 were registered through the electronic module while 697 non­
module pending applications were registered from the pending applications fi led in the 
previous years. Out of the total registered designs, 4162 applications originated from 
llndia and the remaining 2428 applications were received from abroad .. A total of 3081-
priority applications were filed duri.ng the year. 4213 module applications remained 
pending for examination at the end ofthe year. 11 applications are refused. 

4. Extension of Copyright [u/s 11 (2) 

Du ring~ the year, 847 applications were received for extension of copyright for 
registered designs. For 623 registered designs, renewal for a further 5 years was done 
during the year. ·68 applications for restoration of design were filed during the year and 
fina l orders were passed fo r 42 applications. 

MISCELLAINEOUS 

Cancellation of registered desig:ns [u/s 19] : During the year, 54 applications for 
the canoenation of the registered designs were received, 132 hearing was offered and 
orders were issued in 30 cases in 2011 -12. 

Publ ic Inspection l[u/r 38): The public inspected The Register of Designs on 140 
occasions during the· year. 

A lterat ion of names and address etc. [ulr 31]: 701 requests for alteration of name, 
address and address for service were received during the year, out of which orders were 
issued in 565 cases. Similarly., 31 requests for correction of clerical errors were received 
and disposed off during the year. 

Certified copies under ru le 41 and sect ion 17(2): During the year, 729 requests 
were fi led for obtaining certified copies out of which, 29 requests remained pending at 
the end ofthe year .. 

Assignment [uls 30 & 30(3)]: 53 requests for assignment under section 30 & 30(3) 
ofthe Act were filed during the year and 42 cases were disposed off. 



Rectification of Register of Designs [u/s 31]: 5 requests were made during the 
year for r·ectification of Register of Designs under section 31 and action was taken on all 
the applications. No opposition was f iled under Rule 40. 

Designs in force: The number of registered designs in force at the end of the year 
was42348. 

Awareness programmes: Awareness programs on designs were arranged in 
collaboration with NIID, Cl l in Coimbatore and Cochin in February 2012. Officers from 
the Patent office/ Design wing also attended awareness programmes organized by the 
National Council of Museum and the MinistryofTextiles in Kolkata in December, 2011 
and March 2012 respectively. 

5. REVENUE 

The total r·evenue generated for the Patent Offices (Kolkata, Delhi, Mumbai & 
Chennai) during the year from various fees in respect of design applicatiions and other 
proceedings under the Designs Act, 2000 and Designs Rules, 2001 amounted to 
Rs. 1 ,26, 11 ,650, out of which the Kolkata Patent Office generated revenue of 
Rs. 77, 19,250. Details are shown in Appendix -"A". 

Trend of applications fi led and registered d ur ing the last 5 years is shown in 
Appendix- "B" and by origin in Appendix- "C". 
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APPENDIX A 

REVENUE ON DESIGNS GENERATED DURING 2011-2012 

Description of Documents No. Fees (Rs.) Amount (Rs.) 

Applications for registration of designs under 8373 1000 8373000 
section 5 & 44 of the Designs Act , 2000. 
(includ ing the applications received in Delhi, 
Mumbai & Chennai Patent Offices). 3625 
design applications have· been filed in Kolkata 
Patent Office). 

Applications to extend copyr [ght under 847 2000 16,94,000 
section 11 (2) 

Restoration of lapsed design under 68 1000 68,000 
section 12(2) 

Cancellation of Design under section 19 50 1500 75,000 

Certified copy under section 26 and 17(2) 729 500 3,64,500 

Miscellaneous other fees received under the 10574500 
Designs Act, 2000 & Design Rules, 2001 
including Delhi, Mumbai & Chennai 
Patent Offices. 

GRAND TOTAL 1,26,11,650 



APPENDIX B 

TREND OF APPLICATIONS FILED AND REGISTERED 

Year FHed Registered 
2004-05 4017 3728 
2005-06 4949 4175 
2006-07 5521 4250 
2007-'08 6402 4928 
2008-{19 6557 4772 
2009-10 6092 6025 
2010-11 7589 9206 
2011-12 8373 ·6590 

APPENDIX C 

TREND OF APPLICATIONS FILED AND REGISTERED BY ,ORIGIN 

Year Filed R~istered 

Indian For·eign Indian Foreign 
2004-05 3093 924 3166 562 
2005-06 3407 1542 3439 736 
2006-07 3584 1937 2877 1373 
2007-08 3873 .2529 3026 1902 
2008-09 4308 .2249 2985 1787 
2009-10 4267 1825 3552 2473 
.2010-11 5095 .2494 6369 2837 
2011 -1.2 5292 3081 4162 2428 

CHAPTER- VI 
Trademarks 

1. INTRODUCTION 

This chapter presents 53rd annual report about the activities performed by the 
Trademarks Registry under the Tra.dema.rks Act, 1999 and Rules made there under (for 
the year 201 1-2012). 

The purpose of enacting the trademark legislation is to provide for the registration 
and better protection of trademark for goods and services and prevention of the use of 
fraudul·ent marks on merchandise in the country. The registration oftrademarks conf.ers 
certain statutory rights on the Registered Proprietor, which enables him to· take legal 
action against an infringer for the infringement of the trademark irrespective of whether 
or not. the mark is used. This is in addition to the common law right to sue for passing off. 
The Trademarks !Registry administers the Trademarks Act 1999 and the rules framed 
there under. The Act and Rules came into force on 15th September 2003. The Head 
Office of the Registry is located at Mumbai and branch offices at Delhi, Kolkata, Chennai 
and Ahmedabad. With the growing awareness about IPR in genera.l and trademarks in 
parti cular in the country, the role and responsibilities of Trademarks Registry have 
progressively increased.. This role has further expanded w ith the introduction of 
protection of trademarks services, well known marks, collective marks, provision for 
multi-class filing etc. under the Trademarks Act, 1999. The registry is also in the 
process of switching over to web-enabled services including e-filing through a payment 
gateway. The Registry is also entrusted w ith the respons ibility of closely fo-llowing the 
deliberations of the WI PO Standing Committee on Trademarks and providing inputs on 
emerging issues relating to protection of Domain names and International Non­
Proprietary names. Further, the Trademarks Registry undertakes activities relating to 
awareness generation in the field ofiPRfrom time to time . 

2. TREND OF ACTIVITIES DURING 2011·2012 

The followinQI table illustrates the various activities performed by the Trademarks 
Registry during the year 201 1-20 12. The filing trend of applications indicates that the 
number of applications fi led for this year was more than in the previous year. In 
comparative terms, there wa.s an increase of 4271 number of applications over the 
previous year. The number of applications filed, examined and registered is given in 
Annex I. 



S.No. Activities 2010-2011 2011-2012 

1. Applications fi led for 1,79,317 1,83,588 
Registration 

2. Number of Applications 1,24,250 44,770 
advertised in the Trademarks 
Journal 

3. Number of trademarks 1,15,472 51,735 
registered 

4. No. of marks in respect of 30,482 17,717 
which registration was renewed 

5. Certificates issued u/s.45(1) of 1,859 2,809 
the Copyright Act of 1983 

3. TREND OF FILING OF TRADEMARK APPLICATIONS; 

The trend of applications being filed for registration of trademarks in India has shown 
a steady increase.. In 2011-2012, the number of applications filed by Indians was 
1,69,602 whereas the number of applications originating from foreign applicants was 
13,986. 

TREND OF APPLICATION FILED FROM 2007-08 to 2011-12 

Year Indian Foreign Total 

Appl icants Applicants 

2007-08 1,17,014 6,500 1,23,514 

2008-09 1,.19,371 10,801 1,30,1 72 

2009-10 1,34,403 7,540 1,41,943 

2010-11 1,67,701 11,616 1,79,317 

2011-12 1,69,602 13,986 1,83,588 

4.. TREND OF APPLICATIONS FOR DIFFERENT TYPES OF TRADEMARKS: 

The table below provides the trend in appl ications fi led for different types of 
trademarks during the year 2011-12. It is observed that altogether 1,21 ,006 device­
marks type of application were filed which is about 65.91% of total filing1 and similarly 
about 62,205 word-mark type of trademarks applications were filed which is 33.88% of 
total filing. 

TRENDS IN APPLICATIONS FILED FOR DIFFERENT TYPES OF TRADEMAR.KS 

Type of Marks 2010-11 2011-12 

Device Marks 1,.01 ,,851 1,21 ,006 

Word Mark 77,454 62,205 

Number Marks 5 358 

Letter Marks 7 19 

Total 1,79,,31 7 1,83,588 

5. CLASS WISE FILING TREND: 

The table below provides the details of class-wise trend of trademark applications 
filed during the year 2011 -12. As in the previous year, for this year also the largest 
number of apphcations received was in respect of goods in Class 5 (Pharmaceuticals, 
Veterinary and Sanitary Substances etc}. 

STATEMENT SHOWING CLASS-WISE DISTRIBUTION OF APPLICATIONS FOR 
REGISTRATION OF TRADEMARKS 

Class Goods Applications %of 
fi led total 

filing 
1 Chemical products used in industry, scienoe, 2997 1 .. 63 

photography, agriculture, horticulture, forestry, 
manures etc. 

2 Paints and Va.rnishes 1252 0.68 
3 Perfumery, cosmetics etc. 6374 3..47 
4 Industrial Oil and Greases (Other than edible 964 0.53 

oil) etc 
5 Medicinal, Pharmaceuticals, Veterinary and 30318 16.51 

Sanitary substances etc. 



6 Un-Wrought and partly-wrought common metal 
and their alloys etc. 

7 Machines and Mechanic Tools, Motors, etc. 
8 Hand Tools and Instruments etc. 
9 Scientific, Nautical, Surveying and Electrical 

apparatus etc .. 
10 Surgical, Medical, Dental and Veterinary 

Instruments, apparatus etc. 
11 Installation for Lighting, Heating etc .. 
12 Vehicles and their parts, apparatus, 

Locomotion b_y land air and water. 
13 Fire arms, ammunition and projectiles, etc. 
14 Precious metals and their allovs, etc. 
15 Musical instruments (other than talking 

machines and wireless app_aratusr 
16 Paper and Paper Articles, Stationery, Printed 

Matters etc. 
17 Gutta Percha, India Rubber etc .. 
18 Leather and Imitation of Leather etc. 
19 Building ma.terials etc. 
20 Furniture, Mirrors etc. 
21 Small Domestic Utensils etc. 
22 Ropes, Strings etc. 
23 Yams and threads 
24 Tissues (Piece goods) etc. 
25 Clothing including Boots, Shoes and SliRQ_ers 
26 Laces and embroidery, Ribbons and braids 

etc. 
27 Carpets, rugs, mats etc. 
28 Games and Playthings etc. 
29 Meat, Fish, Poultry etc. 
30 Coffee Tea, Cocoa etc. 
31 Agricultural, Horticultural and Forestry 

Products and Grains not included in other 
classes 

32 Beer, Ale and Port, Mineral and Aerated 
Waters and other Non-Alcoholic drinks not 
included in other classes 

33 Wines, Spirits and Liqueurs 
34 Tobacco, Raw or Manufactured, Smokers 

Articles, Matches 
35 Advertising1, business management, business 

administration office functions 
36 Insurance, financial affairs, monetary affairs 

rea I estate affairs 
37 Building constructi:on repairs installation 

services 
38 Telecommunications 
39 Transport, packaging and storage of g'oods; 

travel arrangement 

2758 1.50 

4826 2.63 
747 0.41 

9852 5.37 

1761 0.96 

4321 2.35 
2461 1.34 

270 0.15 
1988 1.08 
322 0.18 

5303 2.89 

2134 1.16 
1391 0.76 
3387 1.84 
1865 1.02 
1926 1.05 
454 0.25 
516 0.28 

2639 1.44 
9111 4.96 
548 0.30 

467 0.25 
1007 0.55 
3804 2.07 
9377 5.11 
3272 1.78 

3474 1.89 

1281 0.70 
2031 1.11 

13794 7.51 

3751 2.04 

3760 2.05 

2163 1.18 
.2173 1.18 

40 Treatment of materials 810 0.44 
41 Education; provid ing of tra ining, entertainment: 9789 5.33 

sporting and cultural activities 

42 Scientific and technotogica.l services and 5050 2.75 
research and design relating thereto, industrial 
analysis and research services; design and 
development of computer hardware and 
software 

43 Services for providing food and drink; 4864 2.,65 
temporary accommodation 

44 Medical services; veterinary services; hygien ic 2970 1.62 
and beauty care for human beings or a.nimals; 
agriculture, horticulture and forestry services 

45 Legal services; security services for the 1739 0.95 
protection of property and individuals; personal 
and social services rendered by others to meet 
the needs of individuals 

99 Multiple Classes 7536 4.10 

TOTAL 183588 100.00 

6, BRANCH WIS'E FILING TREND; 

During the year 201 1-12, the maximum numbers of applications were filed at the 
Delhi branch of the Registry (85,209) followed by the Mumbai (53..417) Chennai 
(33,746),Ahmedabad (19,523)and Kolkata (13,075) branches. 
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7. REGISTRATION OF TRADEMARKS AND OTHERACTIVITIES; 

During 2.011-12, the number of trademarks registered was 51,735 as against 
1,15,472 dur~ng the preceding year. The total Number of Registered Trademarks as of 
31st March, 2012 is 51 ,735. 

The number of registered trademarks renewed during the year was 17,717. 
Requests for 2667 assignment with or without goodwill of business were received and 
3150 requests were disposed off during 2011 -12. 

Further, 2809 oertificates were issued on requestfor use in legal proceedings or for 
obtaining registration abroad. Under Section 45.(1) of the Copyright Act, 1957 {as 
amended by Act No.23 of 1983), 1809 certificates were issued for registration of artistic 
works as copyrights during the year 2011 -12 

The registry also advertised 44,770 applications for registration of trademarks in the 
Trademarks Journal as compared to 1 ,24,250 during the preceding year. The t rend of 
trademarks published in the Trademarks Journal in the preceding five years is given in 
Annex II. 

The Registry dealt with legal proceedings, primarily opposition and rectification 
proceeding undertheActand Rules. 9.,722 Notices of Opposition and Rectification were 
fi led, out of these 1 939 notices were fi led at the Head Office at Mumbai and the rest at 
the branch offices at Kolkata, Chennai, New Delhi and Ahmedabad. 

During the year 2011-12, 2683 hearings were posted in respect of opposition, 
rectification and interlocutory petitions and 5678 hearings were posted in respect of 
applications for registration of trademarks. Out of this, 4200 petitions and applications 
were finally disposed off. The details of hearings posted at the Trademarks Registry, 
Mumbai and its branch offices at Kolkata, Chennai, Ahmedabad and Delhi are given in 
Annex Ill. 

During the year under the report, the number of requests received under the Right to 
Information Act, 2005was811 and the numberof requestsdisposed offwas811. 

8.. CLASSWISE STATEMENT OF THE NUMBER OF TRADEMARKS REGISTER.ED 

The following table provides the class wise statement of the number of trademarks 
reg istered during the year 201 1-12. It is observed that 7,297 trademarks were 
reg istered under class 5, which is 14.1 0% of the total registration, fo llowed by class 35, 
which is 6.03%. However, 3, 7 4 7 trademarks registered in multiple classes is the highest 
and is about 7.24% of total reg istered application. 

Class Trade %. of Total 

Mark.s fili ng 

Registered 

1 Chemical products used in industry, science, 1013 1.96 

photography, agricultme, hortiou lture, forestry, 

manures etc 

2 Paints and Varnishes 388 0.75 

3 Perfumery, cosmetics etc 1671 3.23 

4 Industrial Oi l and Greases (Other than edible 322 0 .. 62 

oil) etc 

5 Medica l, Pharmaceutica ls, Veterinary and 7297 14.10 

Sanitary substances etc. 

6 Un-Wrought and partly-wrought common metal 902 1.74 

and thei r alloys etc. 

7 Machines and Mechanic Tools, Motors etc. 1429 2.76 

8 Hand Tools and Instruments etc. 312 0.60 

9 Scientific, Nautical, Surveying and Electrical 3375 6.52 

apparatus etc. 

10 Surgical, Medical, Dental and Veterinary 732 1.41 

Instruments. apparatus etc. 

11 Installation for Lighting, Heating etc. 1095 2.12 

12 Vehicles and their parts. appa.ratus, 833 1.61 

locomotion by land, air and water 

13 -
Fire arms, ammunition and projectiles, etc. 120 0.23 

14 Precious metals and their alloys, etc. 584 1.13 

15 Musica l instruments (other than talking 111 0.21 



machines and wireless apparatus 

16 Paper and Paper Articles, Stationery, Printed 1781 3 .. 44 

Matters etc 

17 Gutta Percha, India Rubber etc. 559 1.08 

1.8 Leather and Imitation of Leather etc. 447 0.86 

19 Building materials etc. 972 1.88 

20 Furniture, Mirrors etc, 570 1.10 

21 Small Domestic Utensils etc. 591 1.14 

22 Ropes, Strings etc. 172 0.33 

23 Yarns and threads 215 0..42 

24 Tissues (Piece goods etc.) 808 1 .. 56 

25 Clothing including Boots, Shoes and Slippers 1993 3.85 

26 Laces and embroidery, Ribbons and 213 0 .. 41 

braids etc. 

27 Carpets, rugs, mats etc. 171 0.33 

28 Games and Playthings etc. 447 0.86 

29 Meat, Fish, Poultry etc. 875 1.69 

30 Coffee, Tea, Cocoa etc. 1869 3.61 

31 Agricultural, Horticultural and Forestry 1114 2.15 

Products and Grains not included in other 

classes 

32 Beer, Ale and Port, Mineral and Aerated 760 1.47 

Waters and Other Non-Alcoholic drinks not 

included in other classes 

33 Wines, Spirits, and Liqueurs 447 0.86 

34 Tobacco, Raw or Manufactured, Smokers 494 0.95 

Articles, Matches 

35 Advertising, business management, business 3122 6.03 

administration, office functions 

36 lnsuranoe, financial affairs: monetary affairs, 1203 2.33 

real estate affairs 

37 Building construction; repairs; instal lation 1179 2.28 

services 

38 Teleoommunications 851 1.64 

39 Transport. packaging and storage of goods; 664 1.28 

trave l a.rrangement 

40 Treatment of mate ria Is 251 0.49 

41 Education; providing of training, enterta.inment; 2724 5.27 

sporting and cultural activities 

42 Scientific and technologica l services and 2082 4.02 

research and design relating thereto, industria l 

analysis and research services, design and 

development of computer hardwa.re and 

software 

43 Serv,ices for providing food and drink, 627 1.21 

temporary accommodation 

44 Medical services; veterinary services; hygien ic 353 0.68 

and beauty care for human beings or animals; 

agriculture, horticulture and forestry services 

45 legal services; security services for the 250 0.48 

protection of property and individuals; 

personal and social services rendered by 

others to meet the needs of individuals 

99 - - Multiple classes 
r---- -

3747 7.24 

Total 51 735 100.00 
- '-

9. REVENUE AND EXPENDITURE 

The Registry generated revenue of 103.53 crore during the year 2011-12, as 
compared to Rs.86.1 5 crore in the previous year. The expenditure incurred during this 
year wa.s Rs.1 7 .59 crore as against Rs.6.98 crore during the previous year. 

SLNo. Year Revenue (Rs. In crores) Expenditure (Rs. In crore) 

1. 2007-08 63.00 5.58 

2 2008-09 69.1 5 8.91 

3 2009-10 71 .60 4.61 

4 2010-11 86.15 6.98 

5. 2011-12 103.53 8.1 0 



ANNEX 

TRENDS IN TRADEMARKS APPLICATIONS FOR LAST 5 YEARS 

2007-08 2008-09 2009-10 2010-1 1 20'11-12 

FILED 1,23,414 1,30,172 1,41,943 1,79,317 1,83,588 

EXAMINED 63,605 1,05,219 25,.875 2,05,065 1,16,263 

REGISTERED 1,00,857 1,02,257 54.,814 1,15,472 51 ,735 

GRAPHICAL REPRESENTATION OF TRENDS IN TRADEMARKS 

APPLIC.ATIONS FOR LAST 5 YEARS 
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ANNEX II 

NUMBER OF TRADEMARKS PUBLISHED DURING LAST FIVE YEARS 

SLNo. Year No. of Trademarks published in the Journal 

1. 2011 -12 44,770 

2. 2010-11 1,24,250 

3 2009-10 85,724 

4 2008-09 1,02.,234 

5 2007-08 1,00,777 

GRAPHICAL REPRESENTATION OF NUMBER OF TRADEMARKS PUBLISHED 

DURING LAST 5 YEARS 
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ANNEX Ill 

DETAILS OF HEARING AT VARIOUS TRADEMARKS OFFICES FROM 

1sT APRIL 201 1 TO 31sT MARCH 2012 

Sl. Place o·f 0 ppositi ens/Rectifications/ Hearing of 

No. Hearing Interlocutory Petitions (IP) Opposition/ 

fil·ed Rectification/! P 

1. Mumbai 1939 864 

2. Kolkata H49 922 

3. Chennai 1284 223 

4. Delhi 4232 385 

5. Ahmedabad 1618 289 

TOTAL 9,7.22 2,683 

ANNEX IV 

TRADEMARKS REGISTERED DURING LAST FIVE YEARS 

Sl. No. Year Number of Trademarks Registered 

1. 2007-08 1,00,857 

2. 2008-09 1,02,257 

3 2009-10 54,814 

4. 2010-11 1,15,472 

5. 2011 -12 51,735 

TOTAL 4,25,135 

GRAPHICAL REPRESENTATION OF TRADEMARKS REGISTERED 
DURING LAST 5 YEARS 

Numbers of Trademarks Registered 
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CHAPTER- VII 
Geographical Indications 

1. INTRODUCTION: 

The Geographical Indications Registry is a statutory organization set up with the 
objectiv·e of providing for the registration and better protection O'f geographical 
indications relating to goods and for the administration of the Geographical Indications 
of Goods (Registration and Protection) .Act, 1999, which came into force on 151

h 

September 2003. The Gl Registry is situated at Chennai. 

The Registry started receiving Gl applications for Registration from 15th September 
2003. During the reporting year, 148 Gl Applications were received. From 151

h 

September 2003 to 31 ~ March 2012, the Registry has received a total number of 380 Gl 
Applications. The Registry started receiving Gl Authorised User applications for 
registration and the Registry has received 145 G.l Authorised User Applications during 
the financial year. The Registry has rec-eived a total number of 360 Gl Authorised User 
Applications from 151h September2003to 31.., March 2012. 

During the reporting year, a total of 23 Gl registration certificates and 116 Gil 
Authorised User certificates were issued. A total of 172 Geographica I lndicatio ns ( G Is) 
have been registered from 15'h September2003 to31 ~' March 2012. 

The Registry has been organizing awareness programmes throughout India to 
promote registration and protection of the Indian Gls. The sectors being focused on are 
tea, coffee, rice, spices, tobacco, horticulture products, handloom products, 
handicrafts, textiles, processed food items and spirits and wines. During the reporting 
year, 15 sensitization seminars I workshops were conducted by the Registry. 
(An nexu re-I) 

The Geographical Indications Journal is published in-h·ouse. A total number of 5 
issues of the Journal were published during the reporting year and 22 Gl Applications 
and 04 Gl Authorised User Applications were published. 

Year wise Break-up of Gil Applications filed as on 

March, 312012 

200H)4 2004-05 2005-06 20()6-07 2007.()8 2008-09' 2009-10 2010.11 2011-11 

G.l. Appl ications Filed from the year 2003 to 31st March 2012 

Year No. of G.l. Applications 

2003-04 3 

2004-05 16 
2005-06 27 
2006-07 32 
2007-08 42 
2008-09 45 
2009-1 0 40 
2010-1 1 27 
2011-1 2 148 

Total 380 
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Authorised User Applications filed from the year .2003 to 31st March 2012 

uo 
140 

1211 

1110 

ID 
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Year No. ·of Applications 

2003-04 0 

2004-05 0 
2005-06 0 
2006-07 0 
2007-08 0 
2008-09 0 
2009-10 101 
2010-1 1 114 
2011 -1 2 145 

Total 360 

Year wise Break-up of Gl Authorised User 
Application Filed as on March 31. 2012 
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G .1 App lie a tion s FiJed in th e fma n c ia l year April 0 I. 20 I I to 31st Marc h 20 12 

S I.No. 
Appl. 

Geog rap hica l In d ications 
Date o f 

Goo d s 
Geographical 

No. Fili ng Area 

1 233 Agra Ourrie 01.04.2011 Handicraft Uttar Pradesh 

2 234 Farukkhabad Cotton Print 01.04.2011 Handicraft Uttar Pradesh 

3 235 Maunath Bhanjan Sarees 01.04.2011 Handicraft Uttar Pradesh 
& Fabrics 

4 236 Lucknow Zardozi 01.04.2011 Handicraft Uttar Pradesh 

5 237 Banaras Brocades and 29.04.2011 Textile Uttar Pradesh 
Sarees (Logo) 

6 238 Ma.durai Mall i 03.06.2011 Flower Tamil Nadu 

7 239 Warti art 06.07.201 1 Handicraft Maharashtra 

8 240 Kolhapur Jaggery 29.07.2011 Agricu ltural Maharashtra 

9 241 Banaganapalle Mangoes 07.09.2011 Horticulture 
A11dhra 
Pradesh 

10 242 Kaipad Rice 08.09.201 1 Agricu ltural Kerala 

11 243 TEQUILA 26.09.2011 Manufacturer Mexico 

12 244 Thawa Art Work (Gold 17.10.2011 Handicraft Rajasthan 
Work on Glass) 

13 245 Naga Cucumber 25.11.201 1 Agricu ltural Nagaland 

14 246 Jagertee I Jagertee I 28.1 1.2011 Manufacturer Austria 
Jagatee 

15 247 In land errum 28.11.2011 Manufacturer Austria 

16 248 Comma.ndaria 28.1 1.2011 Manufa.cturer Cyprus 

17 249 Zivan ia 28.1 1.201 1 Manufa.cturer Cyprus 

18 250 Ceskobudejovicke pivo 28.1 1.2011 Manufacturer 
Czech 
Republic 

19 251 ZateckY chmel' 28.11 .2011 Manufacturer 
Czech 
Republic 

Nurnberger 
20 252 Bratwurste/N Q mberger 2.8.1 1.2011 Manufa.cture r Germa.ny 

RostbratwOrste 

21 253 MOnchener Bier 28.1 1.2011 Manufacturer Germa.ny 

22 254 Hopfen aus der Hallertau 28.1 1.201 1 Manufacturer Germany 

23 255 Lubecker Marzipan 28.1 1.2011 Manufacturer Germany 

24 256 Kom 28.1 1.2011 Manufacturer Germany 

25 257 Mittelrhein 2.8.1 1.2011 Manufacturer Germany 

26 258 Rhei11hessen 28.1 1.2011 Manufacturer Germa11y 

27 259 Rheingau 28.1 1.2011 Manufacturer Germany 

28 260 Mosei-Saar-Ruw er 28.1 1.201 1 Manufacturer Germany 

29 261 Franken 28.1 1.2011 Manufacturer Germa.ny 

30 262 Bayerisches Bier 28.1 1.2011 Manufacturer Germany 



71 303 Cataluna 2.8. 11 .2011 Man ufa.ctu red Spain 

72 304 Vodka of Finland 28.11 .2011 Manufa.ctured Finland 
31 263 

Ma s ticha C hiou I Chios 
28. 11 .20 II Manufacturer Greece 

G um M.astic 

32 264 Rets ina of Attiki 28. 11.20 11 Ma nufacturer Greece 73 305 Finnish Berry Liqueur 28.1 1.2011 Manufactured Finland 

33 265 Out.o 28 .1 1.201 1 Ma 11 u faeturer Greece 74 306 Beaujolais 28.1 1.2011 Manufactured France 

34 266 E lia Ka1amatas 28. 11 .20ll Manufacture r Greece 75 307 Bordeaux 28.1 1.2011 Manufa.ctured France 

35 267 Samos 28. 11.20 11 Ma nufucturer Greece 76 308 Bourgogne 2.8.11 .2011 Manufactured France 
36 268 Feta 28. 11 .20 11 Ma nufucturer G reece 77 309 Chablis 28.1 1.2011 Manufactured France 

78 310 Svensk Vodka/ Swedish 28.1 1 .. 2011 Manufactured Sweden 
Vodka 

37 269 S iti.a Las ith io u Kritis 28. 11.20 11 Greece 

38 270 P eza h·akliou Kritis 28. l l.20 ll Greece 

39 271 Le s vos ~ Mytilini 28. 11.20 11 G reece 79 311 Graves 28.11.2011 Manufactured France 

40 272 Kalamata 28. 11 .20 II Manufacturer Greece 80 312 Me doc 28.1 1.2011 Manufa.ctu red France 

41 273 Ncmea 28 .. 11 .20 11 Ma nu fa ctu rc r Greece 81 313 Saint Emilion 2.8.1 1 .2011 Manufactured :France 

42 274 Naoussa 28. ll.20 U Manu tacturer Greece 82 314 Sautemes 28.1 1.2011 Manufactured France 

43 275 Tsipouro I Ts ik.oudia 28. 11.20 11 Ma nufucture r Greece 83 315 Haut Medoc 28.1 1.2011 Manufactured France 

44 276 M<Uaga 28. 11.20 11 Manufactu rer Spa in 84 316 Alsace 28.11.2011 Manufactured France 

45 277 R las Baixas 28 .11 .20 11 Ma nu fa c turer Spa in 85 317 Cotes du RhOne 2.8. 11 .2011 Manufactured France 

46 2n Navarra 28. 11.20 11 Manufacturer Spa in 86 31 8 Languedoc 28.1 1.2011 Manufactured France 

47 279 R ibera del Duero 28. 11.20 11 Ma nufac rurer Spa in 87 319 Cotes du Rouss il lon 28.1 1.2011 Manufactured France 

48 280 Baena 28. 11 .20 II Ma nufucturer S pa in 88 320 CM teau n euf d u Pape 28.11.2011 Manufactured France 

49 281 Rioja 28 .11.20 11 Ma nu fac tu rcr Spa in 89 321 Cotes de Provence 28.11 .2011 Manufa.ctured France 

90 322 Margaux 28.1 1.2011 Manufactured France 

91 323 Touraine 28.1 1.2011 Manufactured France 
50 282 

Manzan illa Santucar de 
28 .11 .201 1 Ma nu fa c tu rc r Spa in 

Barrameda 

5 1 283 J e rez-Xer~s -S herry 28. 11 .20 11 Ma nu fuctu re r S pa in 92 324 Anjou 28.1 1.2011 Manufactured France 

52 284 Brand y de Jerez 28 . ll.20 U Manufacturer Spa in 93 325 Pays d'Oc 28.11.2011 Manufactured France 

53 285 Va ldepefias 28. 11.20 11 Ma nufac tu.rer Spa in 94 326 Val de Loire 28.1 1.2011 Manufa,ctured France 
54 286 Cava 28. 11.20 11 Manu fac tu rer Spa in 95 327 Armagnac 28.1 1.2011 Manufactured France 

55 287 Va lencia 28 .11 .20 11 Ma nufa c tu red Spa in 96 328 Calvados 28.1 1.2011 Manufactured France 

56 288 Somontano 28 .1 1.20 11 Ma nutactured Spa in 97 329 Comte 2.8.1 1 .2011 Manufa.ctured France 

57 289 J umiiJa 28. 11 .20 11 Manufactured Spa in 98 330 Reblochon 28.1 1.2011 Manufactured :France 

58 290 S ierra de Segura 28. 11 .20 11 Manufac tu red Spa in 99 331 Roquefort 28.1 1.2011 Manufactured France 

59 291 S icrra de Ca zorla 28 .11 .20 11 Ma nu fa c turcd Spa in 100 332 Camembert en Normandie 28.1 1.2011 Manufactured France 

60 292 Alicante 28 .11.20 11 Manufactured Spa in 101 333 Brie de Meaux 2.8.1 1.2011 Manufactured :France 

6 1 293 Q ueso Manchego 28. 11 .20 11 Manufactured Spa in 102 334 Emmental de Savoie 28.11.2011 Manufactured France 

62 294 Azafuin de Ia Ma nc ha 28. 11.20 II Manufactu red Spa in 103 335 Pruneaux d' Agen 28.1 1.2011 Manufactured France 

63 295 Priorat 28 .11 .201 1 Ma nufac tured Spa in 104 336 HuTtres Marennes Oleron 28.1 1.2011 Manufactured France 

105 337 Canard a foie gras du 28.1 1.2011 Manufactured France 
Sud-Ouest 

64 296 La Mancha 28. 11.20 11 Manufactured Spa in 

65 297 Bie rzo 28. 11.20 l1 Ma nufa c tu.red Spa in 

66 298 R ued a 28. 11.20 II Ma nufucn1 red Spa in 106 338 J ambon de Bayonne 28.1 1.2011 Man ufa.ctu red France 

107 339 
Vinohradnicka oblast' 

2.8.1 1.2011 Manufactured France 
Tokaj 

67 299 Toro 28 .11 .20 11 Ma nufa c tured Spa in 

68 300 Utiel- Requena 28. 11.20 11 Manufac tured S pa in 

108 340 Esential Oil of Lavender 28.1 1.2011 Manufactured France 
from Upper Provence· 

69 J 0 1 P e nedes 28 .11.20 ll Ma nufac tu.red Spa in 

70 30 2 Emporda 28. 11.20 II Manu fac ture d Spa in 



109 341 Tokaj 28.11 .2011 Manufactured Hungary 

110 342 Torkolypalinka 28.11 .201 1 Manufactured Hungary 

111 343 Palinka 28.11 .2011 Manufactured Hungary 

112 344 Irish Cream 28.11 .2011 Manufactured Ireland 

143 375 Arunachal Orange 27.01.2012 Agricuitura l 
Arunach<~l 

Pradesh 
144 376 S ikkim large Cardamom 27 .01.20 12. Agri.cu !Lura 1 Sikkim 

145 377 Mizo Chilli 27 .01.2012 Agricu ltu ra 1 Mizoram 

113 345 Irish Whiskey/ Whisky/ 28.11 .201 1 Manufactured Ireland 
Uisce Beatha Eireannach 

146 378 Jhabua Kadaknath Black 08 .02.2012 Manufactured 
Madhya 

Chicken Meat Pradesh 

114 346 Provolone V a I pad ana 28.11 .2011 Manufactured Italy 
147 379 Devgad Alphonso Mango 12.03.2012 Agricu Itu ra I Ma hara s htra 

115 347 Gorgonzola 28.11 .201 1 Manufactured Italy 148 380 R<~jKot Patola 16.03.2012 Handic r<~ft Gujarat 

116 348 
Aceto Balsamico di 

28.11 .201 1 Manufactured Italy 
Modena List of Regis tration Cert i fic ates iss ued during the year 20 11 -20 12 

Sl .. No. 
AppL 

Geo graph ica I Tn d ic atio .n s Goods Geograph ica l Area 
No. 

1 183 Ba gru Hand Block Print Handicraft Rajas than 

2 189 Ve nkatagiri Sa rees Handicraft Andhra Pradesh 

3 185 Gir Kcsar Mango Agric u ltu ra I Gujaral 

117 349 Asigo 28.11 .201 1 Manufactured Italy 

118 350 Grana Padano 28.11 .201 1 Manufactured Italy 

119 351 Parmigiano Reggiano 28.11 .201 1 Manufactured Italy 

120 352 Grappa 28.11 .201 1 Manufactured Italy 

121 353 
Conegliano 28.11 .201 1 Manufactured Italy 
Valdobbiadence Prosec<:o 

4 192 Bhalia Wheat Agric u ltu ra I Gujarat 
5 201 Villianur Terracoua Works Handicraft Pondiche rry 
6 202 Tirukanur Pa,p_ier Mache Craft Hand icraft Pondichen·y 
7 230 Cognac Ma nu fuc tmed France 

122 354 Vi no Nobile di 28.11 .201 1 Manufactured Italy 
Montepulciano 

123 355 Toscano 28.11 .201 1 Manufactured Italy 

124 356 Franciacorta 28.11 .2011 Manufactured Italy 8 174 Kachchh Sha wls Handicraft Guiarat 
125 357 Soave 28.11 .201 1 Manufactured Italy 9 199 Udupi Mattu Gulla Brinial Agric u ltu ra I Kama taka 

10 173 Ba Juchari S aree Handicraft. West Bengal 
I I 176 Dha niakha li Saree Handicraft West Bengal 
12 181 Kashmir Paper Machie Handicraft. Jammu & Kashmir 
13 182 Kashmir Walnut Wood Carvin g_ Handicraft Jammu & Kashmir 

126 358 Barolo 28.11 .201 1 Manufactured Italy 

127 359 Barbaresco 28.11 .201 1 Manufactured Italy 

128 360 Dolcetto d'Aiba 28.11 .2011 Manufactured lt;;~ ly 

129 361 Chianti 28.11 .2011 Manufactured Italy 14 203 Bobbile Veena Handicraft Andhra Pradesh 
130 362 Montepulciano d'Abruzzo 28.11 .2011 Manufactured Italy 15 204 Khatamband Handicraft Jammu & Kashmir 

16 213 Kinhal Toys Handicraft Karna taka 

17 225 
Chc ndamangalam Dhoticfi &Set 

Handicraft Kerala 
Mundu 

131 363 Prosciutto Toscano 28.11 .2011 Manufactured Italy 

132 364 Taleggio 28.11 .2011 Manufactured Italy 

133 365 Bardolino Superiore 28.11 .201 1 Manufactured Italy 18 226 Porto Manu f;.tctu re d Portugal 
134 366 Brunelle di Montalcino 28.11 .2011 Manufactured Italy 19 227 Do urn Manu faclurc d Ponuga l 
135 367 Lamb rusco di Sorba ra 28.11.201 1 Manufactured Italy 20 167 Gopa!pur Tussar Fabrics Handicraft Odic .. ha 

21 188 Siddipet Gollaba ma Handicraft Andhra Pradesh 
22 228 Ganl am Kewda Rooh A_gric u ltu ra I Od isha 
23 229 Ganiam Kewda Flower Agricu ltura I Odisha 

136 368 Lambrusco Grasparossa 28.11 .201 1 Manufactured Italy 
d i Castelvetro 

W6dka Ziolowa z Niziny 

137 369 
P61nocnopodlaskiej/ 

28.11 .201 1 Manufactured Poland 
Herbal vodka from the 
North Podlasie Lowl ;;~nd 

138 370 Polska Wodka 28.11 .2011 Manufactured Poland 

139 371 Shaphee Lan phee 19.12.201 1 Manufactured Manipur 

140 372 Wangkhei Phee 19.12.2011 Manufactured Manipur 

141 373 Moirang Pheej in 19.12.201 1 Manufactured Manipur 

142 374 Naga Tree Tomato 27.01 .2012 Agricultural Nagaland 



G.ll. SENSIITiiZATION WORKSHOPS ORGANISED BY G.I.R. 
From April 01. 2011- March 311. 2012 

$ 1. Total 
Workshop I Seminar Date Venue Number of 

No. 
Participants 

1 
One day Seminar- Cum a Workshop on 

May 20, 201 1 Nashik 90 
Geographical Indications 
One day seminar cum workshop for 

2 awareness regarding Geographical May 27. 201 "1 Shimla 125 
Indications (Gis) and Gl Authorised User 
One day seminar cum workshop for 

3 awareness regarding Geographical May 30, 2011 Sri nagar 101 
Indications (Gis) and Gl Authorised User 
One day seminar cum workshop for 

4 awareness regarding Geographical July 08, 201 1 Ban galore 135 
Indications (Gis) and Gl Authorised User 
One day seminar cum workshop for 

5 awareness regarding Geographical July 15, 2011 Madurai 153 
Indications (Gis) and Gl Authorised User 
One day seminar cum workshop for 

6 awareness regarding Geographical July 29, 2011 Guwahati 80 
Indications (Gis) and Gl Authorised User 
One day seminar cum workshop for 

August 19. 
7 awareness regarding Geographical Hyderabad 109 

Indications (Gis) and Gl Authorised User 
2011 

One day seminar cum workshop for 
August 26. 8 awareness regarding Geographical Agra 110 

Indications (Gis) and Gl Authorised User 
2011 

One day seminar cum workshop for 
October 03, 

9 awareness regarding Geographical 
2011 

Ooty 109 
Indications (Gis) and Gl Authorised User 
One day seminar cum workshop for 

November 04, 
10 awareness regarding Geographical Puri 92 

Indications (Gis) and Gi Authorised User 
2011 

One clay seminar cum workshop for 
November 11, 

11 awareness regarding Geographical 
201 1 

lmphal 80 
lnclicaijons (Gis) and Gl Authorised User 
One clay seminar cum workshop for 

December 02, 
12 awareness regarding Geographical 

2011 
Ranchi 75 

Indications (Gis) and Gl Authorised User 
One day seminar cum workshop for 

December 16, Ahmedaba 13 awareness regarding Geographical 
2011 d 

80 
Indications (Gis) and Gl Authorised User 
One day seminar cum workshop for 

December 30, Chandigar 14 awareness regarding Geographical 80 
Indications (Gis) and Gl Authorised User 

2011 h 
-

15 
Two Days Regional Seminar Cum 17 & 18 Banga.lore 70 
Exhibition February, 2012 

G.l. Awa.reness Programme 2001 -31 st March 2012 

Year 

2001 -02 

2002-03 

2003 - 04 

2004 - 05 

2005-06 

20Qo6 - 07 

2007 - 08 

2008-09 

2009 - 10 

2010- 11 

2011 - 12 

Total 

Gl Sensitization Worksho~s bl£ the Gl RegistrY: 

4 

1 

6 

9 

4 

10 

8 

11 

1 

12 

15 

81 

G. I. Sensitization workshops 
organised by the Gl Registry 



REGISTERED GEOGRAPHICAL INDICATIONS ·(GOODS) FROM 
THE YEAR .2003- 31sT MARCH 2012 

Goods as per Sec. 2(f) of the Gl 
Registered Gl Applications 

Act, 1999 

Handicraft 110 
Agricultural 43 
Manufactured 14 
Foodstuff 5 

Total 172 

Foodstuff, 5 

Region-wise Breakup of Registered G.l. as on till 31st March 2.012 

State/Country No·. of Products 

Karnata.ka 3 1 

Andhra Pradesh 20 

Kerala 20 

Tamil Nadu 18 

Gujarat 9 

West Bengal 9 

Orissa 9 

Rajasthan 8 

Maharashtra 7 

Jammu Kashmir 5 

Uttar Pradesh 5 

Ch hattisg a rfi 4 

Himachal Pradesh 4 

Madhya Pradesh 4 

Bihar 4 

Portuga l 3 

Assam 2 

Franoe 2 

Pondicherry 2 

Goa 1 

Nagaland 1 

Peru 1 

Punjab 1 

United KJng:dom 1 

United States of America 1 

Total 172 



Uttar 
Pradesh, 

West Bengal, 9 

United Kingdom, t United States 

p 1 

Maharashtra, 7 

Br·eak up of Geographical Indications Application Status as on 31 ~t March 2012 

Gl Applications Registered 172 

Gl Applications in Examination 164 

Gl Applications Merged 1.2 

Gl Applications Wittldrawn I Abandoned 6 

Gl Applications Advertised 22 

Gl Applications for Opposition/ Show Cause Hearing 2 

Gl Applications Refused .2 

Total of Gl Applications Filed 380 

Gl Application Status as on March 31, 2012 

0% 

1% 

• Gl Appl ications Rel{istered 

• Gl Applications Merged 

• Gl Appl ications Wilt drawn I 
Abandoned 

• (jl Appl ications Advertised 

• Gl A))pl ications for Opposition/ 
Show cause Hearing 

• Gl Appl icat ions Refused 

BREAK UP OF Gl AUTHORISED USER APPLICATION STATUS 
AS ON 31 5

T MARCH 2012 

Number of Gl Authorised User Applications Reqistered 

Number of Gl Authorised User Applications Advertised 

Number of Gl Authorised User Applications Examination 

Total Number ·of Gl Authorised User Appl ications 

Sales 

fl) 

• Number af Gl 
Authorised User 
Appl ication.s 
Regi~tere{l 

• Number of Gl 

Applications 
AdY~rtised 

• Number of Gl 
Authorised User 
Applications 
Examination 

116 

4 

240 

360 



2011 - '12 

Plan (Salary) 

Non-Plan 

EXPENDITURE STATEMENT · 2011 -12 

Sanctioned Additional Total Allocation Amount Sanction 

NIL NIL NIL 

Rs. 90,00,000 NIL Rs. 90,00,000 

REVENUE INCOME STATEMENT - 2011 - 12. 

YEAR 

2011 - 2012 

TOTAL 
(Rs) 

48,082,65 

Expenditure 

Rs.12,39, 732 

Rs. 48,036,77 

CHAPTER· VIII 
Patent Information System, 

Nagpur & Rajiv Gandhi National Institute 
of lnt.ellectual Property Management 

PATENT INFORMATION SYSTEM, NAGPUR 

Int roduction: 

The Government of India established the Patent Information System at Nagpur in 
1980 in order to retrieve and disseminate technical information available in patent 
documents. 

Patent Information System maintains a comprehensive collection of patent 
specifications and patent related literature on a world-wide basis and provides 
technological information contained in patent or patent related literature through search 
services and patent. copy supply services, to varlous users of R&D establishments, 
Government offices, industries, Business Enterprises, inventors and other users within 
llndia. 

Serv·c.es of PIS Na ur 

A. Patent Search services 

Patent Information System provides the following search services. 

1. State of Art Search: 

This service provides overview of the state of art. The search report provides 
bibliographic data. and abstract. of patent documents retrieved under particular fie~d of 
technology as requested by the user. 

2. Bibliographic Search : 

This search provides only bibliographic data. of patent documents retrieved. 

3. English eq.u ivalent Patent Sea.rch: 

English language equivalent patent, for patents in non-English language· are 
located. 



4. Patent Family Search : 

Bibliographic details ofthe family member of a. patent are reported .. 

5. Assisted Search: 

Users are allowed to use th-e facil ities available for carrying out search e.g. 
databases, CD ROMs, journals etc. subscribed by PIS, Nagpurto conduct search. 

General assistance in performing search is also provided. 

B. Patent Copy Supply Service: 

1. PIS, Nagpur is providing full text of patent documents from foreign countries, at 
the rate of Rs. 300/- per patent document, available in PIS, Nagpur. 

2. Photocopy of Indian patent speci·fications are provided at the rate of Rs. 30/­
+ Rs.4/- per page. 

Fee structure of services offered: 

Services offered Charges 
State of art search Rs. 2000+20 per abstract of patent 

report-ed 
Bibliographic Search Rs. 500+5 per doc{Jment reported 
English Equivalent patent search Rs. 501- for locating one English 

equivalent patent 
Patent family search Rs. 50/- per family member 
Assisted search Rs. 250/- per hour of the ·facilities used 
Patent copy supply service Photo copy of Indian Patent 
{Indian Patents) Rs. 30 + 4 per page 
Patent copy supply service Copy of Foreign Patent available in 
(Foreign Patents) house Rs. 300/- per Patent 
Copy of AbstracUCiaim Copy of abstracUmain claim of patent 

Rs. 25/- per abstractimain claim 

During the period from 1 stApril 2011 to 31st March 2.012, PIS suppli-ed copies of 07 
patent specif ications, conducted 15 patent searches and pr-epar-ed 10802 sets of 
training course material. The expenditure incur red upto 31st March 2012 was Rs. 
1 ,23,53,02.5 /- and the revenue earned during this period was 12,055/- (patent 
services}+ 15 ,204/-( Misc.). 

RAJ IV GANDHI NATIONAL INSTITUTE OF INTELLECTUAL PROPERTY 
MANAGEMENT (NIIPM), NAGPUR 

Intellectua l Property Rights have gained significance in the past two decades. They 
serve as key indicators of the· technologica l and economic development of a nation. 
Apart from the creation of IPRs, effective protection and sensible management of IP 
Rights contribute to wealth creation thereby ensuring economic growth. IP training and 
education is a very important area. Considering the growing need of IP training, 
education and research and in order to create a think tank on IP matters, Government of 
llndia established the Raj iv Gandhi National Institute of Intellectual Property 
Management at Nagpur (RGNIIPM). The Institute has now been shifted to a newly 
constructed building situated at p~ot No. 3, Civil Lines, Opposite to M.S. Education 
Board, Hislop College road, Nagpur440001, w.e.f. 19th October' 2011. 

During the year, syllabus/module preparation work for three months training 
program for newly recruited e·xaminers was carried out. The training1 programme· 
commenced from 21st February 2012 and continued till 21st May 2012. AU the technical 
aspects of patents and designs were taken up during the 3 months tra ining programme. 
99 newly recruited Examiners of Patents and Designs were deputed in the fi rst batch of 
training. 

Objectives: 

The primary objective of National Institute of Intellectual Property Management is to 
impart liP tra ining, education, reseach facilities and knowledge dissemination so as to 
encourage creation, use and exploitation of Intellectual Property Rights and to ensure 
proper working of Intellectual Property system in the country. 

TRAINING PROGRAMMES: 

The Rajiv Gandhi National Institute of Intellectual Property ManagementJNIIPM, 
Nagp ur conducts a number of tra ining programmes on Intellectual Property Rights, 
Patents, Destgns., Trademarks and Geographical Indications, keeping in view the 
requirements of actual and potential users of patents and other Intellectual Property 
Rights systems. The beneficiaries are business professionals, law profess ionals & 
prospective patent/IPR agents, scien tific/technical/ R&D organizations engaged in 
research, managers and technocrats in industries, small and medium entrepreneurs , 
university professionals, Central and State Govt./Public sector professionals, individual 
inventors and other interested members ofthe public. 

Training courses are mainly categorized into fo llowing sections with ·emphasis on 
Patent, Designs, Trademarks and Gl varying from 1 to 5 day duration. 



Refresher courses for exam iners of Patents, Designs, Trademarks and G.l. 

These courses aim to improve the legal and technical ability of examiners and to 
enhance the qualitative level ofthe examination. 

5-days training programme for public 

The course aims to offer to officials of middle management level comprehensive, 
theoretical as well as practical knowledge concerning industrial property. 

2-Day training programme 

Condensed courses for beginners of all the above-mentioned users groups are 
pr-ovided. 

1 wOay training programme 

These courses aim to offer preliminary knowledge on Intellectual Properties, patent 
information basics to educational institutions, university teachers, research students, 
inventors and members of public. 

FACULTY: 

The faculties for the training courses are drawn from ,experts in Intellectual Property 
Rights from Patent Offices & Trademarks Registry and also f r-om well-known 
organizations in the country. 

RGNIIPM conducted 21 programmes all over the year, (2 day programme.s- 12, 5 
day programmes- 4, Awareness programmes- 5), and generated an income of Rs. 
6,43,000/-. 

Detai ls of Training Programmes conducted during the year 2002-2012 (March) 

Year Durat ion of train ing programme Tota l 
1 day 2 days J davs 5 days 

2002-2003 7 2 - 1 10 
2003-2004 1 4 -- 2 07 
2004-2005 5 4 4 5 18 
2005-2006 - -- - -- --
2006-2007 5 -- 2 2 09 
2007-2008 1 4 2 2 09 
2008-2009 7 11 - 7 25 
2009-2010 5 14 - 4 23 
2010-2011 1+5 11 - 2 19 

(Aware 
ness 

progra 
mme) 

201 1-2012 5 12 - 4 21 
Total ... 42 62 8 29 141 

Expenditure and R.evenue generated during the· year 2002-201 2 ·(March) 

Year Expenditure Revenue 
2002-2003 6,28,602/- 1 '13,300/-
2003-2004 5 09.090/- 1 '19 950/-
2004-2005 5,32,862/- 1,61,050/-
2005-2006 3, 16,051/- 3,750/-
2006-2007 8 20.803/- 91 050/-
2007-2008 3,62,438/- 2,34,446/-
2008-2009 19,94,37 4/- 4,88,500/-
2009-2010 ~95,497/- 5,§Z,250/-
2010-2011 15,87,286/- 4,73,600/-
2011-2012 1,64,89,441/- 6,43,000/-

DETAILS OF SUBJECT COVERAGE OF TRAINING AT RGNIIPM. 

Patent ing System in India [2 day] 

Introduction to IPR, Patentability criteria, Patent ap plication fill ing procedure, 
Examination procedure, Introduction to revocation, restoration, infringement, Patent 
Information & search. 



Preparation of Patent Document/ Specification/ Drafting [2 Day] 

~mportance of IPRs, Patentability criteria, Patent application filling procedure, 
provisional and complete spedfication, contents of patent spedfication, claims and 
specification drafting. 

Advanced Training Course in Patents [5 Day] 

History of patent system, Introduction to IPR, Patentability criteria, Patent 
application fill ing procedure, publication, international scenario & fill ing procedure, 
contents of Patent specification, claims, drafting of Patent speci'fication, opposition, 
infringement, compulsory licensing oftechnology, Patent Information & Search. 

IPR Management [2 Day] 

Brief Introduction to IPRs,. Management of IP,. Overview of international technology 
transfer, IP licensing in India. 

Processing O'f Trademarks [1 Day] 

Introduction to IPRs, Trademarks, Registration Procedure of Trademarks, Licensing 
and Opposition in Trademarks. 

Designs [1 Day] 

Introduction to IPR, need for protection of industrial Designs, essential requirement 
for registration of Designs, what cannot be protected by industrial Designs Act, duration 
and fees for registration of Designs. 

APPENDIX - II 

PATENT INFORMATION SYSTEM/ 
RAJIV GANDHI NATIONAL INSTITUTE OF INTELLECTUAL PROPERTY 

MANAGEMENtNAGPUR 

The statement below shows the performance of the office of the Patent Information 
System/National Institute of Intellectual Property Management. Nagpur for the period 
from 1 stApril, 2011 to 31st March, 2012. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Actual expenditure (a) PIS Rs. 11 ,23,53,025/-
(b) NIIPM Rs. 38,14,081/-

Revenue towards (a) PIS 
(b) NIIPM Rs. 12,055/- (patent services)+ 

15,204/- (misc.} Rs. 6,43,000/-

Supply of Patent copies 07 

Patent searches of various types 16 

Communication &, public re lation work 509 
carr ied out in r/o N IIIPM training 
Programmes/Patent Information 
System, Nagpur 

Preparation of study material for NIIPM 10802 
training programmes 

No. of train ing programmes conducted Two days - 12 programme 
Five days - 4 programme 
Awareness programme - 5 
--------------------------------
TotaL 21 programmes 

Right to Information .A.ct. 2005 
Durin 2011-2012 

No. of cases received No. of cases disposed 

06 06 



CHAPTER- IX 
Training Programmes & 

Outreach Activities 

1. INTRODUCTION 

The Government of India has taken major initiatives for capacity building and human 
resource development of IP offices. The training programmes for the patent and 
trademark examiners and other officials have been organised not only in India but also 
abroad. 

The Government of India has also taken the init iative to conduct outreach 
programmes for the public as well as for R&D Organisations, Scientific Institutions and 
Universities. The officers of the Intel lectual Property Office hav·e been regular resourc-e 
persons in the awareness programs conducted by Industry Organisations such as Cll , 
FICCI, AS SO CHAM & Scientific Organizations such as Tl FAC, N RDC, DRDO etc. 

2. TRAINING PROGRAMMES 

Officials of the office of CGPDTM attended various trainings, seminars and 
workshops conducted by WIPO and foreign IP offices during the year 2011-12. The 
details ofthe training programs attended by IPO officials are given below: 

Name of the Programme and period of deputation Country/ No. of 

Place visited officials 

deputed 

Twenty-Fifth (25111
) Session of WI PO's Standing Committee on Law of Geneva 1 

Trademarks, Industrial Designs and Geographical Indications 

(SCT), Geneva, March 28th to April 1, 2011. 

East Meets West in Vienna 'Training a:rurse on iPairs from 13111 to 151!1 Vienna 2 

April, 2012 

16n Session ofWIPO Standing Committee on Law of Patents (SCP) held Geneva, 1 

in Geneva from 16111 to 201hMay 2011 Switzerland 

41
" Session of the WI PO Patent Cooperation Treaty (PCT) Geneva 1 

Working Group Meeting held in Geneva from 06-1 0 June; 2011. Switzerland 

WI PO- Regional Seminar on Intellectual Property (IP) Education Beijing, 1 

Teaching and Training held in Beij ing, China from June 27 to China 

28,2011 .. 

9th Session of WI PO Wori<ing Group on the Leg.al Development Geneva 1. 

oft he Madrid System for the International Regfstration of 

Marks fn Geneva from July 4-8,2011 

Patent Practical & Tailored Training Programme(PPTI Japan 3 

Programme)from24h August, 2011 to 81h November, 2011 in Tokyo Patent 

Japan Office, 

Tokyo 

WIPO Regional Workshop on the Effective Use of Several Patent Bangkok, 1 

Cooperation Treaty System: Experience of Asian countries held in Thailand 

Bangkok, Thailand from 26-27 October. 20 11 

Training Program "Inter Gl-benchmark international training on Geneva 1 

Geographical Indications in Geneva, Swilzerland between 17th to 281h 

October, 2011 

T wenty..Sixth (26111
) Session WIPO's Standing Committee Law of Geneva 1 

Trade Marks, Industrial Designs and Geographical 

lndrcations (sen. Geneva. October241
h to 28111

, 2011. 

WI PO Regional Workshop on the Effective Use of Several Patent Bangkok. 1 

Coopera.ti.on Treaty System: The Experience of Asian Countries held Thailand 

in Bangkok, Thailand from October 26111 to 27'1\ 2011 

WI PO RegionaJ Seminar on Human Resources Development. of Daejeon, 2 

lntellect.ua'l Property Offices challenges and responses from Republic of 1 i 

November 1- 3, 2011 in Daejeon, Republic of Korea Korea 

T raining;.ICourse on the Use of Information Technology in Industrial Tokyo, 1 

Property Administration - Tokyo. Japan fi"om 7-11 -2011 to 18-11-201 1 Japan 

Government Expert on Patent Information Fair and Conference 2011 Tokyo, 1 

hekl from November 9-11,2011 in Tokyo, Japan Japan 

WIPO- Regional Symposium National intellectual Property Strategies Beijing, 2 

held in Beijing China from November, 9'h to 10111
, 2011 China 



Global Intellectual Property Academy (GIPA) Patent USPTO 3 
Cooperation Treaty (PCT) International Searching and 
Preliminary Examining Authority (ISA/IPEA) Pro~ramme at 
US:PTO, Al'exandria, Virginia from November 28 to 1st 
December, 2011. 
WIPO sub-Regional Workshop on Utilization of Patent Kuala. 1 
Examination Results to enhance patent examination capacities Lumpur, 
and Increase the Quality of Patent held in Kuala Lumpur, 
Malaysia from 1November291111 to 1 ~1 December, 2011 

Malaysia 

17m Session of WIPO Standing Committee on Law of Patents Geneva 1 
(SCP) held in Geneva from 51t1 to 91

h December, 2011 

WI PO Conference on the Role of Intellectual Property Offices Japan 2 
(IPO) in promoting !Innovation, Business, Competitiveness and 
Economic Growth held in Tokyo, Japan on February 2nd and 3ro, 

Tokyo 

2012. 

Twenty-Sixth (26m) Session ofWIPO's Standing Committee on Geneva 2 
Law of Trade Marks, Industrial Designs and Geographical 
Indications (SCT), Geneva from 1st to 3rd February,2012. 

WI PO Training Course on IP Management and the Formulation Japan 2 
and Implementation of Results- Based IP Offioe Plans held 
from 61

h to 10111 February, 2012 in Tokyo, Japan. 
Tokyo, 

WI PO Training Course for Patent Examiners on Specified Tokyo, 
Technology (Pharmaceuticals) from February 23rd to March 1, Japan 1 
2012 in Tokyo, Japan. 

WIPO Sub-regional workshop on Measur·es for Accession to Tokyo 1 
the Madrid System, in Tokyo., on March 8 and 9, 2012. Japan, 

Training Course on Patent Law & Examination at the Daeje 2 
lnter:national lnte~lectual Property Trainin~ Institute (IIPTI) in on 
Daejeon, Republ1c 'of Korea from at~ to 15 March, 2012 Repu 

blic of 
Kor·ea 

3. AWARENESS PROGRAMMES: 

As a part of th·e efforts to create more awareness on intellectual property rights, the 
office of CGPDTM conducted 12 programmes during 2011-1 2 in which around 1200 
participants attended. B·esides, the officials of the Office of CGPDTM participated in 83 
awareness programs organised by other organisations like TIFAC, N ROC, FICCI, Cll , 
MSME, Universities, NID, etc. in which there were approximately 8300 participants. 
NIIPM, Nagpur conducted 17 awareness programmes and workshops on intellectual 
property where 680 participants attended and they were apprised of the 1importance of 

II PR. RGN IPM also conducted 10 I PR programmes in other locations. 

The Gl Registry organized awareness programmes for stakeholders throughout 
India to promote registration of Indian Gls. The sectors focused on were tea, coffee , 
rioe, spices, tobacco, horticulture products, handloom products, handicrafts, textiles, 
processed food items and spiriits and w ines. During1 the financial year, 15 (fifteen) 
sensitization seminars I workshops were conducted by the Registry and around 1500 
participants attended these programmes. 



CHAPTER- X 
Human Resources 

INTRODUCTION: 

The Controller General heads the lnte:llectual property office known as Offioe of the 
Controller General of Patents, Designs and Trademarks. The Patent Offices, 
Trademark Registries, Gl registry, PIS & RGNIIPM perform their functions under the 
superintendence and administrative control of the CGPDTM. During 11th plan, the 
Government of India sanctioned 414 posts for the Patents and Trademarks Office for 
strengthening of human resources so as to achieve the enhanced targets. This includes 
200 posts of patent examiners and 37 posts of tra.demar:ks examiners. The government 
also created 12 additional posts for the Rajiv Gandhi National Institute of Intellectual 
Property Management (RGNIIPM). 

In order to fi ll-up the vacant posts of Examiners of Patents & Designs, CGPDTM 
entered into an Agreement with the Research and Assessment IBoard of the Council for 
Scientific &.Industrial Research (CSI R) for conducting an Examination for recruitment to 
the posts of Examiner of Patents and Designs. Accordingly, an All India Examination 
was conducted in the month of January .2011 for the recruitment of 257 patent 
examiners. Of these 257 selected candidates, 130 havejoined as Examiners of Patents 
.& Designs at different the Indian Patent Offices. 

1. Human resources at var ious IP offices 

A. Office of CGPDTM at Mumbai: 

CGPDTM headquarter has the following supporting staff. However, officials are 
deputed ·from the Patent and Trademark offices for smooth functioning. 

SL No. Designation Number of Posts 
Sanctioned strength Working strength 

1. Controll·er General 1 1 

2. Private Secretary 1 1 
3. Staff Car Driver 1 1 
4 . Peon 2 1 

TOTAL 5 4 

B. Human resources in the Patent Office: 

The human resources in the patent office are shown in the Appendix- A The· 
Appendix indicates the sanctioned strength as well as the working strength at all four 
offices. 

C. Human Resource at Trademarks Regist.ry: 

The details of officials of the Trade Marks Registry with details of sanctioned posts 
and actual strength as on 31 .03.2012 is indicated in Appendix B. 

D. Human Resource at Gi Registry 

The Geographica l Indication Registry has separate sanction with reference to 
human resources. The list of officials working in the Registry is given in the Appendix C. 

E. HUMAN RESOURCES AT PIS.AND RGNIIPM 

The officers and the staff strength at PI Sand RGNIIPM is given in Appendix D 



APPENDIX A 

DETAILS OF OFFICERS AND STAFF STRENGTH OF PATENT OFFICE AS ON 3131 MARCH, 2012 

Sl. Name of Category Sanctioned Stren~:ttl"' Workin:ll: Stren~rth 
No pos:t Kolk:u a .Mumbai, Chcnnui Ddhi Total Kolkatu Mumbai Chcnnai J)dl'ii Total 

NP r• NT• I• Nr· 1• Nl• p Nl" p Nl" J> NP p NP r• NJ' r• Nr· IP 
Sr. Joint 

I 
Controller 
of Patents 
& Designs Group A 0 0 0 1 I 0 0 0 1 1 0 0 0 I 0 0 0 0 0 I 
Jo int 

2 
Controller 
of Patents 
& Designs Group A 1 0 0 1 0 0 I 0 2 I 0 0 0 0 0 0 0 0 0 0 
Deputy 

I 
3 

O:mtroller 
of Patents. 
& Designs Group A 2 2 I 2 2 2 2 2 7 8 0 I 0 1 I 2 0 1 l 5 

~ 
As~i~tant 

4 
C(lntroller I 

of Patents. 
& Desi!lns Group A 10 9 7 6 5 14 II 12 33 41 10 9 6 5 5 14 10 !I 31 36 
E:o;.amincr 

:5 of Patents 
& De~igns Group A 30 2&~ 27 14 .. 38 34• 42 54* 137 200• 12 2S 13 14 21 34 31 54 77 13() 

6 Hindi Officer Group A 1 0 0 0 0 0 0 0 I 0 I 0 0 0 0 0 0 0 I 0 
System 

7 
Analyst/ 

I 
Computer 
Proi!Jllmmer Group A .. .. .. .. - .. - - - 2• - - .. .. .. - .. - .. 0 

Total 44 39 35 24 4.6 50 56 68 181 2$3 23 38 19 21 27 50 41 63 llO l72 

I 
Administn1-
Live 0 flicer Group B I 0 I 0 I 0 I 0 4 0 I 0 l 0 I 0 1 0 4 0 
Assis:t:mt 

2 Libnuy & 
I 

Information 
o mcl:'r Group R I -- -- -- -- -- - -- I I* I - -- -- -- - -- -- I 0 

3 Ale Officer Group H .. - .. .. - .. - .. - I. - .. .. .. .. - .. - .. 0 

4 .Public 
I Information Group B -- - -- -- - -- - -- - I• - -- -- -- -- - -- -- -- 0 

Officer 
Total :!. -- I - I - 1: - s 3"' 2 -- 1 -- I - 1 -- s 0 

Office Group B 20 - 12 1 10 3 12 3 54 7 18 - 9 - 4 - 11 . 42 0 I 
I Superintendent (Non 

I 
I Gaz,•t ~etl} 

Library & Group H I . I . 1 - 2 - 5 . l . 1 . . - 1 . 3 . 

I 
2 Information (Non I 

Assistant Gazcttctl} 
Junior Hindi Group B I . I . 1 - 1 - 4 . 1 . . . . - 1 . 2 . 

I 
3 Trrms1ator (Non 

I Gazetted} 
Stenogn1pher Gmup B 4 - 2 - 2 - 2 - 10 10* 2 - 2 - 2 - 2 - s 0 

4 Grade I (Non 

I Gazetted). 
~ ""A;:o,counliln~. 1--=-

I I• 0 Group B - - - - - - - - - - - - - - - - - ·-s 
(NG) 

Photography Group C I . I . 1 - 1 - 4 . 1 . 1 . 1 - 1 . 4 . 
I 

6 
Assistant I 

I Stenographer Group C I . - . . . . . I - I - - - . . . . 1 -
7 

Grade 11 
I 

Up]J(:r Group C 39 - 4 - 6 - 8 - 57 - 33 - 2 - 6 - 7 - 48 -
1': 

Division Clerk 
Lower Group C 15 . 5 . 10 . 14 . 44 . 15 . I . 9 . 14 . 39 -

I 
9 

Division Clerk 
10 ll indi Typis.t Group C I . - . . . . . 1 - I - - - . . . . 1 . 

II Rcceptioni~t Group C - - - - - - - - - 2* - - - - - - - - - 0 
Data Enlly Group C - . - 6 . 7 . 7 . 20 - - - 6 . 3 . 4 . 13 

12 
Operator 
Multitasking Group C 42 - 5 2 10 1 10 4 67 7 41 - 4 2 8 I 6 4 59 7 I 13 
s.laff 

Tota.l 125 . 31 8 41 u so ]4 247 47 114 - 20 8 J(l 4 4J 8 207 20 I 



~ 
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APPENDIXB 

DETAILS OF STAFF STRENGTH OF TRADEMARK OFFICE AS O N 3181 MARCH 2012 UNDER NON PLAN 

Sl. Name of post Sa nctt1med Strength Worki:n e: Stnn~h 
No G1·oup 'A' Murnhal Kolkat Cllcnnai Del hi Ahmedab ad. Total Mumbal Kolkat C licnna Delhi Ahmedabad Total 

a a i 

1 
Joint Registrar oC Trade 
Mnrks & Gr I ] . I . 3 . . 9 . . 0 

2 
Deputy Registrar of Trade 
Marks &GI I 1 I 1 I 5 1 1 9 . . 2 

3 
As~i~tanl Registrar of 
Trade Marks & Gl 3 1 I 2 2 9 3 1 - 2 2 8 

4 
Senior Examiner ofTrade 
Marks &GI 7 ] I ] I ll 2 0 - 1 0 3 

5 Hindi Officer I . . . . 1 . . - . . 0 
Tot.al 13 4 3 s 4 ______1L_ 6 2 0 3 2 13 

Sl. Name or pos1. Sandioncd Sh-ength \ :Vorkin-, Stren•rth 
No Group •B• Mnmb:d Kolkat Chennai Dclihi Abrned~IJ.ad Total Mnmbai Kolkat Chenoa Delb:i Abmed~bad ToM I 

!I ll I 

I 
Examiner of Trade Marks 

I &GI 15 2 3 2 2 24 7 0 3 1 I 12 
2 Administndivc: Offict:>r I - - - - I I - - - - I I 

3 
Assistant Library & 
In foT1TUif ion Oflice~ I - - - - I. - - - - - 0 

4 Private Secretary 2 - - - - 2 2 - ·- - - 2 
5 Public Relations Officer I . . - - 1 . . . . . 0 I 

Tot.al - ~l} - '- 2 -- 3 -- 2 - - 2 - - _ 29 10 -- 0 3 - - 1 1 IS 
- ----

DETAILS OF STAFF STRENGTH OF TRADEMARK OFFICE AS ON 31sT :MARCH 2012 UNDER NON .PLAN 

SL. Namr of po-st Sanctioned St:ren~tb Worki.n ~ Stren~b 
No Group 'B' N'on G:uetted Mumbal Kolka.t Chennal Delh.l AhmL-dltblid Total Mumbal Kolkat Cl'lennn Delhi AhmL-dnblid Total 

and. Croup •c• a a i 

1 
Superintendent (Group 'B' 
Non <hzctt~d) 4 0 1 I 0 6 3 1 0 1 0 5 
Library & Information 

2 A~ i~liiTl L (Group ' B' Non 
Gazelted) 1 0 0 0 0 I 1 0 0 0 0 I 

J 
StenO!,Tffi[lher Grade I 
(Group 'B' Non Gaz.etterl) J 2 2 2 1 10 1 0 I I 0 3 
Assistant !;.xaminer of 

4 
Trade MarKs & Gl 
(Group ':B' Non 
Gazetted) lJ 2 2 3 1 21 6 0 I J 3 13 

5 
Jr. Hi11di Tnmslator 
(Group ' B' Non Gaz.etrerl) 1 0 0 I 0 2 1 0 0 0 0 I 

6 A~i~btn t S\lp¢rintendenL 7 I I I I 11 5 3 I 0 0 Q 

7 Photography Assistant 1 0 0 0 0 I 0 0 0 0 0 0 
8 Cashier 1 I 1 I 0 4 1 l I 0 0 3 
9 Uppet" Division Clerk 27 5 J 4 J 42 19 1 I 2 I 24 
10 StenOJ..'Tiipher Grade II 0 I I I 0 3 0 I 0 I 0 2 
11 Lower Division Clerk 19 6 7 2 3 37 12 5 6..-2# 1 0 26 
12 Hindi Typist 1 0 0 0 0 I 0 0 0 0 0 0 
IJ Muhl-lasking staff. 28 !I 8 9 4 57 26 5 8 7 2 48 

Tol:al 106 ~6 26 25 13 196 75 17 21 16 6 135 

# r resent ly working in G1R 



DETAILS OF STAFF STRENGTH OF TRADEMARK OFFICE AS ON 3l~r MARCH 2012 UNDER PLAN 

Sl. Name of post Sanctioned Stren~ll Workin ~ Strenwh 
No Group 'A' Mumbal Kolkat Chennal Delhi Ahmedabad Total Mumbai Kon:at Cherma Delhi Ahmedabad Total 

il. a i 

I 
Sr. Joint Registrat or 
Trade Marks & Gl 1 . . . . I . . . . . 0 

2 Joint Registrer of Tmd~: 
Marts&GI - - I - - I - - - - - 0 

3 
Deputy Registrar of Trade 
Marls & Gl 2. I I I - 5 I - 1 1 - 3 

4 Assistant Registrar of 
Trodc Marks & Gl 2 I 2+1* 3 I 10 - - 2 - - 2 

5 Senior Examiner of Trade 
Marks&GI 4 I 1+1* 5 I 13 ·- - - - - 0 

6 Law Officer 1 . . . . I . . . . . 0 

7 
Pmgrarnmer / IT 
Spec ial i~t - - - I - I - - - - - 0 
Total 10 3 7 JO 2 32 1 - 3 l - 5 

~ * ForGlR 

Sl. N arne of post San.ctloned Strenl!th Workln~ Stren~rth I 
No Group •s• Mumbai Kolbt Cbennai Delbi 1\hmcdabad Tot:d Mumbai Kolk:d CbeDna Delhi A"hmedal}ad Total 

a II I 

I 
Exurniner of Trade Murk~ 27@ IS@ 2@ 2@ I@ I@ 24@ 

I &GT 16 4 4+2* s 3 37 15 I 1+1* 5 1 24 
2 Adrninis.tralivc Officer - - - I - I - - . 1 - I 

3 
Assistant Library & 

I information Officer - - 1 . - I - - - - - 0 
4 ?rivate Secretal'"l - - l I - 2 - - I 1 - 2 I 
5 Public Relations Officer - - - I - I - - - - - 0 I 

Total 16 4 II ll J 42 15 J 3 7 l 27 I 

* For GJR 
@ Examiner -of Trade Marks on contract basis 

DETAILS OF STAFF STRENGTH OF TRADEMARK OFFICE AS ON 318
T MARCH 2012 UNDER .PLAN 

Sl. Na.m.e of post Sanctioned Stren~tb Work.in Str·en2th 
No G.roup'C' Mumbal Kolkat Cbeunal Delhi AhmL-d.1.1b11d Totnl Mumbnl Kolkat Chenna Del Ill A.bmtd1bnd Total 

a a i 
I Stenogrn:pher Gmde I l 2 2+ 1$ 3 I 10 I 2 1 0 I 5 

2 
Assislant Examiner of 
Trade Marks & G1 5 0 1 4 3 13 I 0 0 I 0 2 

J Dala Emry Operalor 0 2 4 4 2 12 0 I 3 3 2 9 
4 Tot!ll 6 4 8 11 6 35 2 3 4 4 3 16 

* For G IR 

Sl. Name of llOSl San.~tio nl!d. StrCI!Jt.l.fl Work in • Strength 
No Group•c• Mumb!li Kolkat-.t Chen.n Delhi Abmed.ltb;id Total l\fum.bai Kolkl-lt ChcmHl Delhi 1\J!med~b:u! Totl"!J 

ai a :i. 

~ 
I M\1lti-t~skin~~: :;tan: n 0 n I I 2 0 0 0 I l 2 

·rota I 0. 0 0 ] ] 2 0 0 0 1 l 2 



APPiENiliX C APPEND IX- D 

NAMI: OF POST SANCTIONED WORKING 
STRENGTH AS ON 
31-03.2012 

DETAILS OF STAFF STRENGTH OF GJR AS ON 31!>' MARCH 2012 

Sl. No Name of post Sanctioned Strength Working 
Gazetted 

Stf\cngtb I Senior Documentation Officer 2 2 
1 Sr. Joint Registrar of Trade Marks & GT 1 0 2 Senior Programmer l • (Transferred to 
2 Assistant Registrat· of Trade Marks & Gl 1 I Chennai) 
3 Senior Examiner of Trade Marks & Gl 1 0 3 Reprography Officer 1 1 
4 Stenograph er I 0 4 Asstt Controller ofP&D ·- l (Transferred from 

New Delhi to Nagpur) 
Total. .... 4 4 

Non Gazetted 

5 Multitasking staff 1 1 
Total 5 2 

I Office Superintendent l l 
2 Senior Documentation Assistant l l 
3 Junior Documentation Assistant l l 
4 Junior Rep_rogra~>_hy_ Assistant 3 J 
5 Assistant Su~>_etintendenl l l 
6 Store Assistant 1 l 
7 Steno_grapher 2 2 
8 Junior Hindi Translator 1 Vacant 
9 Shelf Assistant 1 1 
10 Upper Divis ion Clerk 3 3 
I I Rece ptionist I -- (presently working at 

IPO Mmnbai) 
12 Lower D ivision Clerk 3 3 
13 Hindi TY~Jist 1 1 
14 Data Entry Operator 2 2 
15 Dafl:l}r 2 2 
16 Peon 3 3 

17 Farsh I I 
TOTAL .. 28 26 

Total of Gazetted & Non-Ga7.dted 32 30 


